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NOES 
Ah'"res, Shri 
Ba.k, Shri 
BlI.g:ari, Shri 

Cilaltra\';utty. Shrim;lIi H~nll 
Do'l, Shri P.K.. 

Kumllflln, Shri. M.K. 
Lakhmu Bhawllni, Shri 
Limaye, Shri Madhu 
MlI.hato, Shri Bhlljaillui 
Misra, Dr. U. 

R.lmllnallutll ("'h~ttL.l.r. Sh 11 R. 
HIIIl .. a, Shfl 
~h.~hll.nk MQ.tljllri ,:-O/lliollHI 
SI'IInkrr, Shri 
S,ush, Shri J.B. 

Elill~. Shri Mohammad 
Kllkkar. Shri Gauri Shankar 
Kamath. Shri Hari Vhhnu 
Kllr;l, Shri 

Multerjcc, Shri H.N. 
Nair. Shri N. Steck.ntDn 
Pottekkatt. Shri 
RaghaVln. Shri A.V. 

Small, Shn Y.D, 
SI\·u~lll,klolr .. n, ~l\ll 

Yil.~hp6l1 :-'inllh, Silt I 

Sui Vasudeva. Nair: I pressed the 
button but the rna~hjne was no~ 
workjng. I am for 'Nn·. 

Sbri R. G. Dubey (Bijapur North): 
wrongly pressed the butt,,, 'Neut· 

ral'. I am for IAye'. 

Sbri KamalDayan Bajaj (Wardha): 
I am also for 'Aye', 

Mr. Speaker: All that is recorded. 

The result of the Division is: 'Ayes' 
.... 96; 'Noes' .... 26. 

Th. motion was adopted. 

Sbri lIari Vishnu Kamath: It Is a 
tangible victory for us. 

13.49l brs 

DEMANDS' FOR GRANTS-
KERALA, 1~d5-66 

Mr, Speaker: We shall noW take up 
the discussion and voting on the De-
mands for Grants in respect of the 
State of Kerala fOr the year 1965-66. 
Those who want to move their cut 
motions may do so within 15 minutes. 

Demand Nos. I to LII! and LV are 
before tihe House. 

DEMAND No. I-AGRICULTURAL INCOME: 
TAX AND SALES TAX 

Mr. Speaker: "Mution moved: 

'That a sum not exceeding 
Rs. 37,21,600 be gr.!Ited·o th., 
President out of the Consolidated 
Fund of the State of Kerala, to ------------

complete the sum llCl'cssary to 
defray the charg~> which will 
come in course of payment during 
the year ending the 31.t day of 
March, 1966, in respect of 'Agri-
cultural Income Tax and Sales 
Tax' ." 

DEMAND No. U-L.\NI> RC'\'>:"UE 

Mr. Speaker: Motion moved: 
"'I'ha a SUm not cxceedini 

Rs. I, I I, 02,900 be granted to the 
President out of the Cons.JUdaLeu 

Fund of the State of Kerala, to 
complete th(> sum necessary to 
defray the charges which will 
('orne in course of payment during 
lhe year ending the 31st day of 
March, 1~66, in rC"Tecl 01 'LanJ 
Revenuc'," 

DEMAND No. III-ExCISF. 

Mr. Speaker: '!\ole tion moved: 
"That a sum not exceeding 

Rs. 24,20,500 be gn;nted lo the 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in cou .. e of payment during 
the year ending the 31st day of 
March, 1966, in resTJect of 'E-,-
cise'." 

DEMAND No. IV-TAXES 01< VIIfl'LES 

Mr. Speaker: M(·tion moved: 
'"!'hat 8 .urn not exceeding 

Rs. 8,25,600 bt> granted to the 
Pre.ident out of the Consolidated 
Fund of the State of Kerals to 
complete the sum necessary' to 
defray the charges which will 
come in course of payment during 

'Moved with the recommendation of the President. 
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the year ending the 31st day of 
March, 1966, in respect of 'Taxes 
on Vehi('~es'." 

DEMAND No. V-STAMPS 

Mr. Speaker: Motion mov"d: 

''That a sum not exceeding 
Rs. U,21,400 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary' to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 
'Stamps'," 

DL'MAND No. VI--RF.GISTRATION FEE 

1\1r. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 32,86,300 be granted to the 
President out of the Consolidated 
l'und of the State of Kerala to 
complete the sum necessary , to 
defray the charges which will 
come in Course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Regi.s-
tration Fee', " 

DEMAND No. VII--STATE LEGJSLATURE 

Mr. Speaker: Motit." movC'r.: 

ilThal a sum not exceeding 
Rs. 7,63,600 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary' to 
delray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'State 
Lt"gtslature'." 

))"MAND No. VIII-ELECTIONS 

Mr. Speaker: Motion moved: 

HThat a StUn not exceeding 
Rs. 7,81,100 be granted to the 
President out of the Consolidated 
Fund of the State of KerBla, to 
complete the sum necessary to 
defray the charges which will 

come in course of payment during 
the year ending the 31st day of 
MarCh, 1966, in respect of 'Elec-
tions' ." 

DEMAND No. IX-HuDS 0.' STATES 
MINIsTERS AND HEADQUARTERS STAF; 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 6:;'12,900 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Heads 
of State, Ministers and Head-

quarters staff'." 

DEMAND No. X-DISTRICT ADMINIS-
TRATION AND MISCELLANEOUs 

Mr. Speaker: Molion moved: 

"That a sum not exceeding 
Rs. 83,25,000 be granted to th,.' 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of Dis-
trict Adrnini~tration and Mis-
cellaneous' ." 

DEMAND No. XI_ADMINISTRA.TION oP' 
JUSTICE 

Mr. Speaker: 1I1otion moved: 

"That a sum not exceeding: 
Rs. 87,44,900 be granted to the 
President out at the Consolidated 
Fund of the Stale of Kerala. to 
complete the sum necessary to 
defray the charges which will 
come in course of payment duri~ 
the year ending the 31st day of 
March, W66, in respect of 'Ad-
ministration of Justice' .tt 
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DEMAND No. XII---JAILS 

Mr. Speaker: M0Iion moved: 

'"That a sum not exceeding 
Ro. 45, 82,500 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 3110t day of 
March. 1966. in r{>Spect of 'Jails'." 

DEMAND No. XIII-POl.lCE 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Ro. 4,07,20,700 I><' granted to the 
President out af the Consolidated 
f'und of the State of Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
MaTch, 1966, in respect of IPolice'," 

DEMAND No. XIV-STATF; INSURANCE 
AND MISCEl.LANEOUS 

Mr. Speaker: Mothm moved: 

"That a sum not exceeding 
Ro. 17,22,300 be granted to the 
l'resident nut af the Consolidated 
Yund of the State of Kerala, to 
nnnplete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the a1st day of 
March 1966 in respect of 'State 
lnsura~('e a~d Miscellaneous'." 

DEMAND No .. XV-SCIENTIFIC DEPART-
MENTS 

Mr. Speaker; Motir"l! mov· c: 
"That a sum not exceeding 

Ro. 8,44,:W0 be granted to the 
President (Jut 01 the Consolidated 
Fund of the State of Kerala, to 
romplete the sum necessary to 
defray the charges which ~ill 
come in course of payment durlllg 
the year ending the 31st day of 
March. 1966, in re~t of 'Sci· 
.,ntiflc Departments. 

DEMAND No.--lXVI-UNIVERSJTY EDu-
CATION 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Ro. 1,67,70,000 be granted to the 
President out af the Consolidated 
Fund of the Stltte of Keral., to 
complete the sum necessary to 
defray the charges which will 
come in course of payment dUring 
the year ending the 31st day of 
March, 1966, in respect of 'Uni-
versity Education' ." 

DEMAND No. XVII-GENERAl. Ent'CA-
TAlON 

Mr. Speakpr: Motion moved: 

"That a sum not exceeding 
Rs. 20,69,23,700 be granted to the 
President out af the Consolidated 
Fund of the State of Kerala, to 
complete the sum necessary to 
defray the charge. which will 
come in course of payment ""rinc 
the year ending the 31st day of 
March, 1966, in respect of 'Gene-
r.1 Education'." 

DEMAND No.-XVIII-TEcHNICAL Enu-
CATION 

Mr. !!PNker: Motion moved: 

"That a sum not exceedinl 
Its. 1,06,01,400 be granted to the 
President out af the Consolidated 
Fund of the State of Keral .. to 
complete the sum necessary to 
defray the charges which will 
come in course of payment durin.& 
the year ending the 31st day of 
March, 1986, in respect of "l'ech-
nical Education' ... 

DEMAND No. XlV-MEDICAL 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Its. 4,90,01,400 be granted to the 
President out of the ConsolJdated 
Fund of the State of Keral .. to 
cODlplele the surn nec:essary to 
defray the charges which will 
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come in course of payment during 
the year ending the 31st day of 

March, 1966, in respect of 
'Medicol'." 

DEMAND No. XX-PUBLIC HEALTII 

Mr. Speaker: lViot ion moved: 

"That a ~um not exceeding 
Rs. 1,98,70,700 be granted to the 
President out al the Consolidated 
Fund of the State af Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 1966. in respect of 'Pub-
lic Health'." 

DEMAND No. XXI-PUBLIC H":ALl'lI 
ENGINEERING 

Mr. Speaker: Mntion moved: 

j'That a sum not exceeding 
Rs. 87,71,500 be granted to the 
President out o'C the Consolidated 
Fund of the State al Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Public 
Health Engineering'." 

DEMAND No. XXU-AIlRICULTUnB 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
RH. 2,31,87,100 be granted to the 
President out al the Consolidated 
Fund of the State af Kerala, to 
complete the sum necessary to 
detray the charges which will 
('orne in course of payment during 
the year ending the 31st day of 
March. 1966, in respect of 'Agri-

culture'," 

D.MANP No. XXlll-FisHEnn:s 

Mr. Spea.ker: Motion moved: 

'That a sum not exceeding 
Rs. 1.20.112,300 be granted to the 

President out of the Consolidated 
Fund of the State of Kera1a, to 
compleie the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Fish-
cries'." 

DEMAND No. 'XXIV-RuRAl. DnELOP-

MENT 

Mr. Speaker: 1Il0tion moved: 

"That a sum not exceeding 
RH. 45,97,300 be granted to (he 
President out af the Consolidated 
Fund of the State (11 Kerala, tn 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Rural 
Development'." 

DEMAND No. XXV-ANIMAL Hus-
lJANDRY 

Mr. Speaker: M:.Jtion moved: 

"That a sum not f~xc~eding 
Rs. 94.53,500 be granted to :;,e 
President out of the Consolidate<i 
Fund of the State of Kerab, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 1966 in respect oC 'Animal 
Hu..c:;bandry'." 

DEMAND No. XXVI-Co-OPEHATION 

Mr. Speaker: ~lotion mov~d: 

"That a sum not exc-eedir.g 
Rs. 62,67,300 b~ granted to tbe 
President out of the Consolidated 
Fund of the State of Keral •. tl) 
complete the sum ne("e~~:lr.v to 
detray the charges which will 
rome in course of payment. dud ng 
the year ending the 31st day of 
March. 1966. in respect nf 'Coope-
ration' ." 
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DEMAND No. XXVlI-JINDUSTRIE" 

Mr. Speaker: Motion moved: 

"That a Sun1 not e>cceeding 
Rs. 81,98,900 be granted to tile 
President out of the Consolidated 
Fund of the State of KeraIJ, \0 
complete the sum necessary to 
defray the charges which will 
come in course of oaymcnt duri:1g 
the year ending the ~~st day of 
March, 1966, in resped of 'Indus-
tries', " 

DEMA"D No. XXVlIl-COMMUNITY 
DEVELOPMENT PROJECT, NATIONAL 
EXTENSION SERvrCE AND LocAL 

DEVELOPMENT WORKS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 2,45,50,400 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum ncc(~ssa~y to 
de'fray tho charges which will 
<'orne in course of payment during 
the year ending the 31st day ot 
March, 1966, in respect of jeam-
munity Development Projects, 
National Extension Servic~ and 
Local Development Works', " 

D"fAND No. XXPX-LAROUR AND 
EMPWYMENT 

Mr. Speaker: Mntion moved: 

"That a sum not exceeding 
R<. 73,61,900 be ;;ranted to the 
President out of the CUI1so1idat"d 
Fund of the State "f Kcrnla, 10 
complete the sum n~Cf"':;5ary to 
de'rray the charges which wll1 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in re.'pect of 
'LabOur and Employmcr.t'." 

DEM_ ... .xO No. XXX-HAflUAN WEI.!·'ARE 

Mr. Speaker: ~1(Jtion moved: 

''That a sum not exceeding 
Rs. 1,45,26,900 be granted to the 
President out of the Consolidated 

Fund of the State of Kerab, to 
complete the sum n~cps~ar.;r to 
defray the charges which will 
come in course of payment during 
the year ending the 3hl day ,)1 
March. 1966, in respeet of 'Harijan 
Welfare'." 

DEMAND No XXXI-STATISTIC AND 
MISCELLANEOUS 

Mr. Speaker: Motion movvd: 

"That a sum not exceeding 
a,. 42,09,700 be .~ranted to the 
Pre~ident out of the Ci)nsolidah'd 
Fund of the State of Kc,'ala. to 
C'omplc-te thp sum necessary to' 
defray the charges which will 
come in course of p.:lymC'n~ durin,:: 
the year ending the 31st day or 
March, 1966. in respel't c! 'Sta~i!;:­

tics and Miscellaneous'." 

DEMAND No. XXXII-IHlUGATION 

Mr. Speaker: Mc,tion moved: 

4lThat a sum not exccC'ctinJ! 
Rs. 2,46,30,100 be granted to lnp 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the SUm nece'isary to 
defray the charges which will 
come in ('ourse of p9.yment dUl"Jn~ 
the year ending the 31st day of 
March, 1966, in respect 01 '!rri/lB-
tion'." 

DEMAND No. IXXXIII-PuRr,le WORKS 

Mr. Speaker: Motion mov"d: 

"That a sum not ex('ccding 
Rs. 7,82,64,200 be granted to thp 
President out ot the Consolidate'" 
Fund of the State of Kern 1", to 
complete th~ sum necessary to 
defray the charges which will 
come in course of payment dt1rm~ 
the year ending the 31.t day of 
March 1966 in respect of 'PlJiJ-
tiC' W~rks'''' 

DF.MAND No. XXXIV--PORTS 

Mr. Speaker: Motion moved: 
"That a sum not exceeding-

Rs. 6,26,700 be granted to the 
President out of the Cor.solid"tea 
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Fund o! the State of Kerala, to 
,complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 21st day uI 
March, 1966, in respect cJ1 'Ports'. ' 

No, XXXV-TRANSPORT 
SCHEMES 

Mr. Speaker: Moljon moved: 

'That a sum not e~reedinE' 
Rs. 4,91,68,200 be gran!ed to the 
President out of the ConsolidateCl 
Fund of the State of Kernla 10 
..complete the sum 'lecessa:-y' to 
defray the charges whIch "1I1 
'Come in course of payment during 
1he year ending the 31st day ot 
March, 1966 in respect of uTrans-
port Schemes'," 

DEMAND No, XXXVI-FAMINES 

Mr. Speaker: Mo'ion moved: 

'~t a swn not cxceedin{' 
Rs. 16,81,000 be granted to the 
President out of the Consolidatect 
Fund of the State 01 Kerah' 1\, 
('omplete the sum necessary . to 
defray the charges which will 
·come in course of payment during 
the year ending the 31st dey of 
March, 1966, in respect of tFam:-
nes'," 

'DEMAND No, XXXVII-PENsIONS 
Mr. Speaker: I\rG\ion moved: 

uThat a sum not exceeding 
Rs, 2,48,66,100 be granted to the 
President out of the Consolidated 
~'und of the State of Kerala, to 
complete the sum necessary to 
defray the charges which wu! 
come in course of payment during 
the year ending the 31,t day 01 
March, 1966, in respect of 'Pen-
sions'." 

DEMAND No. XXXVnl-STAnONEny 
AND PRINTING 

Mr. Speaker: Motion moved: 
'That a sum not exceeding 

Rs. 67,I!>,!\OO be IImnted to the 

President o\lt of the Consolidatea 
FIU1d of the State of Keral. to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Station-
ery and Printing'." 

DEMAND No, XXXIX-FoREST 

Mr. Speaker: ~10tion moved: 

"That a sum not exceediug· 
RB. 1,17,~7,OOO be granted t~ th" 
President out of the Consolid.teri 
Fund of the State vf K"ralR, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment tlllrin~ 
the year endillg the 31st day "I 
March, 1966, in respect of 'Forest'." 

DEMAND No. XL--MISCELLANF.OU3 

Mr. Speaker: Motion moved: 

That a sum not excec(ling 
Rs. 49,13,~OO ,be granted to the 
President out of the Consolidated 
Fund of the State of Keral., to 
complete the sum :1C(,I~~sBry to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1986, in respect of 'Miscel-
laneous' ." 

DEMAND No. XLI-Mxscu.L'N~OUS 
COMPENSATIONS AND AsSICNMrNTS 

Mr. Speaker: Motion moved: 

l'That a sum not exceeding 
Rs. 13,68,400 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in C'OUl'Be of payment during 
the year ending the 31g· day of 
March, 19M in respect of 'Miscel-
laneous CompensBtions and &-
<signments'." 
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DuoAND No. XLII-NATIONAL EMER-
GJ:NCY 

Mr. Speaker: Motion moved: 

'That a sum not not exceeding 
RII. 11,000 be granted to the 
P.resident out of the Consnlidated 
Fund of the State of Kerala, to 
cpPlplete the sum necessary to 
defray the charges which will 
CQffie in course of payment during 
tile. year ending the 31st day of 
f4,arch, 1966 in respect at 'National 
Emergency'." 

DJ:",AN.D No. XLllI-{;APITAL OuTLAY 
ON PuBLIC lU:ALTH 

Mr. Speaker: Ho,ion moved: 

'-rhat a sum not exceediIll 
RII. 93,27,300 be granted to the 
President out of the Consolidated 
Fund of the State.! Keral., to 
c.omplete the .um necessary to 
ddray the charges which will 
cQme in course of payment during 
tlw year ending tbe 3Jst day of 
Marcb, 1966, in respect of 'Capitnl 
outlay on the Public Health' ." 

DEMAND No. XLIV-CAPITAL OUTLAY 
ON AGRICULTURAL IMPROVEMJ:NT 

Mr. Speaker: ~I"tion moved: 

"That a sum not cxceeJing 
Rti. 5,84,400 be granteJ to the 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum necessary to 
ddray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Capital 
Outlay on Agricultural Improve-
m4lJlt'.' 

DJD4AND No. XLV-CAPITAL OUTLAY ON 
INDUSTRIAL AND EcONOMlC DEVELOP-

MENT 

Mr. Speaker: Motion moved: 

'111at a sum not excet.dlng 
Rs. 2,85,52,800 be granted to the 
President out of the ConaoJldated 

e241 (Ai)~. 

Fund of the State of Kerala, to 
complete the sum ncc~sary to 
defray the charges which will 
come in C'Ourse of paym('nt during 
the year ending the 31~t day of 
March, J966, in respect of 'Capital 
Outlay on Industrial and !!!cono-
mic Development'." 

DEMANIl No. XLVI-{;AP,TAL OUTLAY 
ON IRRIGATION 

Mr. Speaker: Motion mov~'<i: 

'That a sum not eXceectlnll 
Rs. 2,77,23,800 be granted to the 
President out of the Consolidated 
Fund or the Stste of Kerala, t·) 
complete the sum necessary to 
defray the charges which will 
come in course of payment durlna 
the year ending the 31st day of 
March, 1988, In respect ot 'Capltnl 
outlay on Irrigation'." 

DEMAND No. 'XLVJI-{;APITAL OuTLAY 
ON PUSLIC WoRKS 

Mr. Speaker: "!ction moved: 

I~at a sum not :.xceer1iu,; 
Rs. 4,80,78,000 be granted to the 
President out of the Consolidated 
Fund or the State of Keraln, to 
complete the sum necessary to 
defray the charges which will 
come in course of paymE-'nt durIng 
the year ending the 31st day of 
March, 1966, in respect of 'CapitAl 
Outlay on Public Works'." 

DEMAND No. XLVIlI-{;APITAL OUTLAY 
ON 0nu:R WORKS 

Mr. Speaker: Motion moved: 

"That a sum not exce4!ding 
Rs. 33,25.300 be granted to the 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum nece,sary to 
defray the charges which v:f11 
come in course of payment dunn, 
the year ending the 31st day of 
March 1966, In respect of 'Capital 
Outlay on Other Wo«;." 
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DEMAND No. XLIX-CAPITAL OUTlAY 
ON PORTS 

Mr. Speaker: Motion moved: 

'That a sum not exceedinl 
Rs. 66,77,000 be granted to the 
President out of the Consolidatetl 
Fund of the State ot Kerala, to 
complete the S.UDl necessary to 
defray the charges which will 
come in course of payment c!uring 
the year ending the 31st day of 
March, 1966, in respect of 'Capital 
Outlay on Ports'." 

DEMAND No. L--CAPITAL OUTLAY ON 
TRANSPORT SCHEMES 

Mr. Speaker: 1oI'otion moved: 

'That a sum not exceeding 
Rs. 3,71,800 be granted to the 
President out of the Consolidated 
Fund of the State of Kerola, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Capital 
outlay on Tansport Schemes'." 

DEMAND No. LI-CAPITAL OuTLAY ON 
FoRESTS 

Mr. Speaker: ~/j(,\ion moved: 

"That a sum not cxceedinJ: 
Rs. 34,65,700 be granted to the 
President out of the Consolidat .. d 
Fund of the State ·)f Kerala, to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31at day of 
March 1966, in respect of 'Capital 
Outlay on Forests'." 

DEMAND No. LII-CoMMUTED V ALU" 
OF PENSIONS 

Mr. Speaker: MoHon moved: 

'''That a aum not exceeding 
Rs. 2,08,000 be g,.anted to the 
President out of the Consolidated 
Fund of the State of Kerala, to 
complete the sum necessary to 
defray the charges_ which will 
come in course of paym<mt during 

the year ending the 31st day or 
March, 1966, in respect ot 'Com-
muted Value of Pensions'.". 

DEMAND No. LIII-CAPITAL OUTLAY 0"-
ScHEMES OF GoVERNMENT TR'nrNG 
Mr. Speaker: ~Iotion moved: 

"That a sum not exceeding 
Rs. 69,26,76,900 be grar:ted to the 
President out of the Consolidatea 
Fund of tbe State of Keral., to 
complete the sum necessary to 
defray the charges which wiU 
come in course of payment during 
the year ending. the 31st day of 
March, 1966, in respect of 'Capital 
Outlay on Schemes of Govern-
ment Trading', " 

DEMAND No. LV-LoANS AND AnVAN'CIIII 
BY THE GoVERNMENT 

Mr. Speaker: Motion moved: 

"That a sum not I'xcecding 
Ro, 14,92,90,700 be granted to the 
President out of the Consolidated 
Fund of the State of Keral., (0 

complete the sum necessary to 
defray the charges which will 
come in COUl'Se of payment during 
the year ending the 31.( day o{ 

March, 1966 in respect a! 'Loans 
and Advances bv the Govern-
ment,'" . 

on '"""" ~ : (<l;Tm) • \Wru 

~, ~ if; ~ if; r.ro: ~ '¥ 
~~fI;<m~~ 
~ ifif ~,";H I ~ I 7 l'I1"if if '!fur 
>rom 't ~ 'I'Tlf itm 'Ii!T fiI;-q, R: 
~~if;f.!rr~~ 
olm: it ~ I 

13.51 hrs. 

[MR. DEpUTY-SPEAKER in the Cha,r) 

~ ~ 'lit ~i,f~r~f;m ~ mft ~ 
'IIh: Of ~i,f ~ 1("qlqfiM' ~ I m 
;ffifff if ~ 'lit ~ ~ 'IT fI; 
~"I1rf'iit~fI;m~ifif'lT 
fiI;1rr ;;rrt I ir'I' ;f\tr 1l:mfuq; 'l';n ~, 

![11' '" ~ if; mr !, >r.;t ~ 
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m~~it~~;i;gl\~1 
ii,m .. 'tt' ~w "llf ~ :;ir Wf.T 'Ir,i I 7 
"Toft it it'ft oW.fi:'1fu <l;:r iI iif;7 '1'f.l 
:iT f'fi' ~t. 'lilt f'Pft "fT ~w it ~l!T­
... fi!'fi' ",~, 'f.llflT 'fi'l 'IT ~ I 'lil 
"'~T itfIT ~ 'f.7 '1<f.r, 'If. s"l"fi'l 
.,... ~ ilir ~T ~ I 'Iltm ffi ~I: 

>n f.l; ~ '¥ w.r it '" '"'f '17 
~ ;;mIT, ~ ~"T iI 'f"t, ~t '1'1 
'R'IT '!'T TI"IT 'l'1~ 'fllT ~~ 'I~ ;tT 
'f'ffi T '17 Tf1"1qfu" ~ vrnR '!'T 'Iffi "!R 
f~l!T 'TllT I 'lIM '17 ..n- <mrn Ii,T ~ 

li1'<f ~ ~RIT W" lft '" If'fi'T7 ;tT 
fm'f ir ;;mIT ~ I 'if'!"l!T"ff, ~ it 
~IIT gm, ~ it <iT ift'l ~ itlIT ~ 

''!'T ~, ~I'! it ~ T-1.f.tor~ 
~ flRT 'fi;T ~ ~, JI'ill m it 
llif\" gm I 'R'IT >it wf'lif Ii,T l!1««IT 
ilm\:l'l"itIi,T~nR'!'TlI"l«'i! 

'R <>m"t '17 mn 'TllT I ~ lIT"I"I" 
it it lfift i'Il!1I"ffi f.l; f.I;>! ~ ~ 'T7'f,""[T 

'I~ qilf ~ 'fi'l: "<:'1 ~ '!1'1it m "m 
~ l_m«~'f.T l!l\'~ ... ~ f.l; ~it 
~vr it ~ 'fIilrq>vr 'fi'Tll'l" or.t ~ 
"I'!lil'<'f it f'" ~'fi! qilq ,,~ I 

'l'1T ~ gT<'fi! it ~ ~'1'f 'l'I'l' 

"'~ I It ~ "11':<lT P m'l" "''!'TT 
it fiI; ~ '"If trr"I"I' it ~f-.-'Ii! ...wrr I 

"3"i'fT l[~ it 430 ":'1"0 "!'fo 'to 
'fli! TRit 'lit fwl'! qf~~ if, r,,!<!;, 
q;T '" ~:':) it it 14 ":"0 ":'1"0 ~o 
if '.i:?: 'l"'lj"rn: Ilrrf';;f iT ~ir r", ToT 

~'1rir "'I 'II: '!'IT 'lF1 'n h: filV,T'f 

00 "''1>' "I'TTi! T 'Ilf~'t 'IT 'fit 'fT'Ii 
"I~T"T ,.,fgo. I ';1": O,~l!T<lfinQT 'f~ 

q~l 'fifr iT ~'!'T I '11:1 1":1 ~'I" ~'Iit ~ 

fif,' "R' ~'!R:rr ireT ~ 'l't ~'i!i il'I1~ IITlII'! 

'fit 'T~ f~ f'Pf 'fll;: f.\'vrr;f "I1TTl!T 
<nil' <ilT '"'If 'fIT ~ ~'!" r-rff'''I~ 

<mrn ~.p it ~ ~ ~ i\7rt 
'IHIF17vr <f;:r 'lit j'ipn- f'fi' 'f'ffiT it 
~l",m'n"l' <l;:r ,;r I \:IHT ,wnl it 
;f,,~ ltoq; <r.lilf'!ltlf "<iT ~ I ~ilT ~T 
s'1 ~7T iif;7 ~ir 'flC" fi;til :;Wt ~ I 

'l/!-'II11{ '1'",.","" qo ~~-"''!ff (11ft 
i!l~) 'flIT <ilc Wl~ it; f.'1": ,PiI 
~ itilr t, ~ TI"I'fT g'l ~T t 
f'fWTi! '11ft "T'TT'IT il"lT I 

'..J1 tw,q'l"""~ \:Il1f,'f.T;' fill9i;{ 
'AT!f 1IT<11 it ~ <:'OT 1f1 ~ "l"Ii!T qT 

>iRI ififl v;T, ?if...,. ~il ~'W '1ft ;;fi!iII 
'17 I 7 «Ri it 'ilT7 ~ "" rrr"f) 
v; '!'f,1 ~ I 'f7'f.TT 'IWII ~ fif; '1'!fr.fi 
if; "til' it ~" ~ .t I iImf."f11i 
'17 >i1fi;t11t ,.;;ft, 'I'llV it ,iii l1T'1l 

'1'1 ~ 'l'1"f1 (r 1ITl"T, \:I1TT f'PlT'f 

it "fIT1"f J;mlT ;r.T.t it f"l't m1i'nf ~T 

;fT ~I '1M ".:1 'TllI, o;j1!7 orTi!'T ll"trrt 
'I'IT 'fr >it"!'! -':1 Iflfl I ;;fi!'fT.r.T '1'rrRT 
if .'1 ~ 'F'I'l' 'iI'lWfT ~ f~ ~vr it 
~;;r 'fiTl!'I" • t I 't.n i!:.flt>r 'Tlft iT 
'T'fi"fT I 

'IInf '1'\ i:T"ri! ~ ~it 1f! 'f'~"T 

~ "" 'fii!;n 'fit l!T'Ii!r. ;:'l ..wT 
it fil :;n7 ;I' , Tl! 'fit it<!r. ~~ it lIH 
'lifT ~, I'I"'\T 3I'1'! 'fI"f it ~1I'1 1I'tt f-.; 
'!lIT f~T >rrit I ~"J;f<I'lI!'T it iP"r ~I 
~l'l'f lII"i§! ~,iI' ;tit 'I"f 'l~ ~ ? 

I'I"T>r ~7 >'l '1:1: <tit 'lilt l& ~ I ~ 
0'1 it ~ilT 'ITi\'1I'T ~ f'f' ~r ~l1T it 
~T 'Irf~ f~ !("l' ;r,7"f if; "",,it ~a 
;f.~ r,"f f~T <nit I ~ S "'~~ ~'1T ,'·t 
~l;;f ~T \:I~"f! 'I'l1ffi ififf ~,,~ I 

m:;r q~T ~It' 'ft'!f 'fit ~, "gt 'ITt! ....,,, 
i!11 ~1f; 'Il!T r.il'l'i "'1 ::f11f R>JT IT'IT ~, 
,"'I'lll'~ J>qit it ~i ~ .>:"I~T t]'IIT ~ I 

't1IT If.iI'T 'firl ~T ? 'IIl'T 'IJ'jf<lIf1'! " 

~'IT ;if.r ~T, '!lIT ift'l ~'W it ~'IT 
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{>it ~'lT<'ff~) 
'If:T i:)m 1 ~T "I1Jf; it'll ~m 1 Y;fnf 

W""' ~ ;;mit.'flIT <f;f m 'f; 
~ ~ ~;;r ow,T ~t ~ >;J'T< f~-f"'­
fi'l'!J {t <ir it 1 ,~ "f'm ~ ~IHf 

"lffv,n: fit; ~ if i:T"ffif If' rn fit;>n orrit 1 

'Wi it il ~"ffif <l<rr 'Iii f,'r ;R; ~ f;;ront 
fq; 'fif;f'" 'T'I"T ~ 1 ~lfr i:T'1<f it l1'f,' 
'A~r ~ "flf"ilT for; '.rtf q;T ;;r'l'lT <it 
;:<il if;T ~ ~q'r 't "'fR q-; Tf~'Tf" 
"" ~ ,,"~l'[ fif.'llf ,"1~ : 

'lInT it "I"IT'1 '1R ~ <f r l1'F, .,." 

i'1lf, OfT, ~itoT it ;;n:rf.; if l1'F, fR gt 
'lq;ifT m 'l'iiflf, ':A<r.T It .. ~{[,fl1' 1<., 

P<rr 'fT, ~1< ~t ~if.ri q;r ll"fuf'ff" 
"111 ~q'«T~;;rrfrf:-r'l'f.ft" 1 

~ Y;fnf <ir ~ if wm iTT'l'T ~ 1 

"rf'f>'T m;;r ~i'Tif ~ ~ f'" .rftor ;;r'l'lT 
'Ii'l ;;i'V- OfT'ffi iflf, If~'<f.r Offt f.-OfT ;;rfifl 1 

J;f'lR mGlfr <f? il:) ;;rm ~ ~'T< ~rq 
41'l'1T <il ;(;;rc 'ff'ffi iflf, 'fit <r~"it f~r 
41lifl 1 it'l[ !m'fif If ~ <ir ..rrm 
fOf lfT'iI1{ !If'T< ~T if; 'IT''r, W 
'II~ 'r. 'IT''r ;;r'fiftf0fi!; ll"arr;;r[ it. >;['!;m, 
;;r'l'lT it. 1'l1lrwti 'r ~ f", i~ S:!f 
ml"'l1 "'I wrnm ;;rr'< 1 ll'f ~lf,tT if; 
fi' hr ~, i':'1 'llTotT <il ~T "IT" 
qifT{lif if; f;;rlt l1'F,t ;;i~ ~ 1 

T"II: ~I TfOfi mrff fSf" :;rrf.-Of I 

I!f!'ll1''''l" '! 'l'l:If''l '"fif! »ii'il" ~'II; II 

l'l 'lTif;TT "" nm 'fIiffi ~, ll'f W "" 
fVl ~ ~, WIT 'IT,,", 'f'VT mit 
q< .r.r fft ~ ~t ,f'I>it "" st!!<if 
~ ~ 1 ~ if'! i\" ~ 'f17'1Of ..r.r 
1'(T ~I ilr, ~ IllT ~) ~T w~ 1fT 

"Iif ~ !«Of ~ ~, ~~ f'l\" WIT f'l\"lfT 
vr~ if vm<r If[ "'"[ j(' '(1'1< ~ 'lit it 
'!'(J if ffm' ;;rr ~ ift, crT ll'f ~) 

~ ID "" ~ it f ror;'r "" lI'!«Of ~ q 'fIj( 
~ID 'Pif i.r 'fF, F.ll' q-; ift 'll'R1 'J:P!T 
'flit if f'l<m'l i'; >;J'IT '!itT 'fIg ~ 
~'fr '!'f'f,7 'flit Of ~rm 1 ll'f ~iT 
f'f' c:m ~ ":1 'f'f1 f"flIT ;;r~ '!1~ 
~ ll'f <it 119 ;p;c 'lit ;il 1 '1:t s:lft 
"'(Q ~ ~, "') ~? it f;T"if ;T 'f'f1'f1 
~~' 1 s:m.1tt;;r;;rm ~~ f.t; ~ 
\!I!rt 'lnf.t fsirn,:1f '" If,T ::1r~, :o'loir 
'fTf~1t f",,'1'~ &'.,,, if ~I n;cflr'ifq;'!T 
>f<rr .p f;;;-fl" f.t; ;;r'llq '1'~'1' nii: 1 

Shri Maniyangadan (Kottayam): 
In the first place, I have to e,.pr_ 
my regret that the time allotted lor 
this budget debate, which C'Ovel'll about 
55 demands, is only 2j hourI. SIr, 
the whole State budget is to be cover-
ed within a period of 21 hours. 

Sir, when the budget was introduc-
ed here, a statement was circulated 
On the 8th March. In that statement 
it has been stated that, considering 
the limited object of the presentation 
of State budget to Parliament, it i, 
hardly necessary to dilate on the eco-
nomic and other developments in the 
State during the current year. Sir, 
again Hon'ble Member. will, however, 
appreciate that I am presenting only 
• provisional budget of Kerala Gov-
ernment for the next year. J am sure 
they will nbt expect me to pro"""e 
measures at this stage for covering th~ 
budgetary deficit of Rs. 82 lakhs which 
has just been revealed. When this 
budget was originally introduced Rnd 
the motion for Vote-on-Account WI! 
discussed here, even then the Fl_ 
Minister said that a detailed budget 
would be prepared and presented to 
this House if it became necessary and 
events soosquent t'O that have made 
it necessary that the Central Govern-
ment should take over the duti... of 
ad,ninlstering that State. The present 
proclamation imposing the Presl4mt'l 
rule came subsequently. Regarding, 
the financial, economic and other deve-
lopments In the State during the pre-
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VlOUS year or the current yearl no 
mention has been made. The Mem-
bers of Parliament who are deemed 
to be responsible for the administra-
lion of the State, for evolving sche-
mes for the development of the Stale, 
are left in the dark and I think that 
the responsibility vested in the Par-
liament cannot be discharged proper-
ly if things are allowed to be done 
like this. Anyho ..... , Sir I do not want 
to go into details regarding those mat-
ters, On various occasions here, seve-
ral Members have represented In 1hiJ 
Parliament regarding the ect>nomic 
backwardness of the State and the 
funds allotted for various Five-Year 
Plans. 

14 hr.!. 

I am very happy that Members from 
all sides of the House take interest 
in the Kerala affairs, whenever they 
come up here for discussion. But to 
my dL'iIllay I tlnd that the interest 
that th"y take is more in political 
matters than in the econ'omic OT social 
matters concerning that State. I hope 
m.y hon. friends in this hOUSe from all 
parts of"the country will iook into the 
real problem that fnces the State, win 
consider what the econ'omic condition 
is. how to develop it and how to bring 
that State to the all-Indla level. I 
hope that these matters will be given 
more attention to and that during this 
period when the President's rule Is 
there and when Parliament is direet-
ly responsible f'or the welfare of that 
State, Members will leave aside poll-
tics and personalities and will take 
more interest In the aft'airs conneeted 
with the economic and social aspects 
of the State, because if they do !IO, 
then that will be for the good of the 
State and of the country as well. 

I sugge.t that Finance Minlster 
may send a team of officers or per-
sons who are capable of doing some-
thln~ to study these problems. and 
study the potentialities of the State 
regardIng industries and other deve-
lopmental activIties and suggest and 
implement scheme. for the develop-
m""tof the State. 

One thing that r have to bri"<, lu 
the notice of this august House is the 
hea",' debt position of the State. From 
the papers supplied to us we find that 
the service charges of the debts, malD-
ly debts from the Central Govern-
ment are very heavy. Some time 
back, a suggestion was made by the 
State Government that loans g.ven 
by the Central Government to rhe 
State migh.t be categorised into thl'ce 
types in other words, that they may 
be classified accordlng to the nature of 
the scheme on which the capital eK-
penditure is incurred from out of 11", 
loans. The scheme of capital expen-
diture may be classified under thrce 
categories, productive, partially pro-
ductive and unproductive. The sug-
gesti'on of t he State Government to g"l 
over the present predicament into 
which the State has fallen, is that the 
loans for productive expenditure may 
be returned with interest in a reason-
able term. As regards partiall)' pro-
ductive loans, the suggestion i, that 
they may be returned, of course, with-
out intel·""t. As regards th.ose lonns 
which are being utilised for unproduc-
tive enterprises, the suggestion is that 
they may be considered a. outright. 
grants. Unless thIs step is taken, my 
submission if> that it will not be- po~­
sible for the State to continue to pn\' 
the intere.t that Is being paid nOW. 

In this conneetion. I 8m happy to 
not that the Union Government hnve 
agreed to conolder the loans that are 
being paid for the work to prevent 
sea erosion as outright grants and 
treat the work as 8 national scheme. 
Similarly, T suggest that all loaM fot' 
purposes of unproductive enterpri.e. 
in the State may be con.idered a.. out-
ri!!bt grants. 

Regarding the working of the I'll ird 
Five Year Plan ot the State, from th .. 
papers supplied to us. we find that In 
two main .eetors. namely the agricul-
tural sector and th" industrIal seetor. 
there have been very heavy .horttBl1R. 
The ThIrd Plan provlsf'on for th~ 
whole of the Third Plan perIod, that 
is, for 1961-66 for agricultural on>-
grammes Is Ro. 3171' 70 lakM incIud-
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IShri ManiyangadanJ. 
JIll: Rs. 677' 87 lakhs provided in tile 
budget [or 1965-66 the total expendi-
ture C('Incs only to Rs. 2452 lakh •. 
This leaves a gap of Rs. 719'70 la.Oth. 
111 tilt:' agricultural sect'or throughout 
the Tnird Five Year Plan. Similarly, 
under the head 'Industries and MIning' 
an amount Rs. 380: 41 lakhs has been 
the sl.orUall in expenditure. Though 
the amount ha:; been allotted for the 
State under the Third Plan, we 
find that the amount has not been uti-
lised. I do not blume the nnance 
Minister Or the Union Government tor 
this. But what I would submit i. that 
thi' is a matter that must be seriously 
taken note of. We speak of unem-
ployment there; we speak of food 
scarcity in the State, and yet we find 
that this amount has not yet been 
spent. I d'o not know why they are 
not spending it and yhy they are not 
even thinking of spending it. This is 
n matter that has to be looked into. 
As we see from th£' paper~ now, there 
i, only a small deficit, but l'eecntly 1 
have got certain information to thO! 
clfeet that about Rs. 1 ~ to 20 erores 
had been requested for the State Gov-
<'mment for the developmental acti-
vities 01 the State during the current 
financial year. I hope that the Fin-
ance Ministry will very sympathically 
consider this request. 

Then, there are various other mat-
ters which are going by default for 
want of foreign exchange and for want 
,,{ sanction of foreign exchange. 
1'hore are sevf'ral Irrigation projects 
in the State which had been includf'd 
in the Second Plan and which had 
spilled over to the ThIrd Plan but on 
which no work has yet been started, 
the main reason being want of sanc-
tion of foreign exchange by the Fin-
:1.ncf' Mini-:trv. My submission i~ that 
the •• matters must be lo'oked into. 

In this conection, I would like to 
.trpss about one particular project. I 
have referred here several t.imes to 
the Idikki hydel project. Recently 
there have bC"pn certain reports in tho 
papers that there is a move on the part 
of the Union G·ov.rnment to slow it 
down. My information is that thPre 
had been a conference recently bet-

ween the Finance Minster. the oth-
cers of the State Government ano 
some officers of the CWPC and it WlI.!I 
almost decided there that only th. 
minimum essential unavoidable expen-
diture should be incurred on this pro-
ject and it should be slowed down to 
the maximum extent. U this is true-
I do not know whether it is true; I 
do no ~ vouchsafe for it but I have g'ot 
ct!rtain information to this effect from 
certain reliable quarters-and tilerc 
is a decision to slow it down to the 
maximum extent possible, then it 
would mean that the Idikki 
project is not going to be taken 
up immediately. The State Govern-
ment, the Governor Shri A. P. Jai. 
who has gone there, and all the offi-
cers of the State Government have 
tried their best to impress upon the 
Central Government, the Minister of 
Irrigation and Power and the CWPC 
the absolute necessity of taking it up. 
But now it seems that Government 
ilTe thinking oC slowing it down. If 
Ihat is true, then I may be pardoned 
to say that the people of Kerala would 
not forgive this 

From the explanatory memorandum 
circulated to us we find that the 111-

come from factories and from indus-
tries was low last year. The reuo. 
given is the lack power; and it n8!1 
been stated that becau.e of the power-
cut during the summer seaS'on there. 
several industrial could not work. 
Several industries In the State under 
the Central sector had to stop work 
for ncarly six monthe or so. In suell 
a contingency, when we say that thera 
is power available, and il the project 
c'ould be taken up, power could be 
produced at the cheapest rate In Indi. 
we do not know Why It I. not tak .. 
up and why it is said On the other 
hand, that they are not going to take 
it up. If it is true that the Idikkl 
project is going to be slowed do,,", 
then that is a great wrong done to 
the State. 

Another thing that I want to bring 
to the notice of the Government i. 
about the land-tax. The Land Tax 
Act Ihore had been struck down hy 
the High Court, and the matter was 
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then taken up to the Supreme Court, 
and there it was struck <!'Own in 1961. 
Subsequently, that was revalidated 
by Parliament by including it in the 
Ninth Schedule to the Constitution. 
Under the Land Tax Act, the amount 
eould be collected from the agricul-
Im-ist as tax from the land. 

In this connection, I maY' also blling 
I<> the notice of Government that the 
agriculturists are paying various other 
type,; of taxes. One is the land tax, 
then there is what is called the planta-
tion tax, then there is additional tax 
on land, then agricultural ineome tax. 
The Finance Minister in this statemellt 
says that the increase in revenue is 
largely due to the anticipated arrear. 
under the New Land Tax Act which 
has since been revelidated. For three 
)lear~, because the Act was struck 
down as unconstitutional by the High 
Court, no tax could be collected. If 
the intenti'on of Government i5 to col-
lect all the arrears in a lump sum, 
my submission I. that the agricultur-
ist. would be put to very great dim-
culty. To avoid that, they must be 
given time to pay the arrears In instal-
ments. Their faIlure to pay is not due 
to any fault of their':. It was due to a 
detect in the legislation. Of course, 
Parliament ha~ revalidated and it 
could be collected. I have no objection 
I<> that. But what I ""bmit is that 
~ome time must be given to the peo-
ple for paying it in instalments and 
ln~ru('tions must issue to the revenue 
lluthorWes accordingly. Unle", this Is 
donp, th~ people will be put I<> very 
great dimcultie •. 

RegardIng sales tax, J have nothing 
to say against the Sales Tax Act. or 
course, there is a big ('ontroversy 
there whether It should be slngle-
point Or multi-point. But what I 
have to say i. about the sales tax 
administration. In various town., In 
many place •. th~re are people who pay 
both ~~'e~ tax and Central Income 
tax. ~,."r ~RY that as reJ!Brds the 
Cenl,.,l income-tAX they. do not flnd 
anv rt;fflct1't~'. But with regard to 
the sales tax, there Is a nunour-I 

do not know whether it is true-that 
every officer in an area has been ask-
ed to c'ollect so much amount. The 
merchants and traders are not assess-
ed to sales tax on the basis of anY' ac-
counts. The offi(.'ers are told to col-
lect so much amount from each place, 
01 course, they do not make this pub-
lic, but the rumour is that this is what 
they do. There is a lot of harassment 
from these officers. I submit, thla 
matter must be l'ooked into. Since ihe 
Finance Minister is in charge of these 
things now, he could see that the ad-
ministratron of the sales tax depart-
ment is brought in line with that of 
the central income-tox department. 

You have rung the bell again, As 
J submitted earlier, this is Kerola's 
budget for the year. We have onl,. 
2~ hours for this debate. J would 
earnestly appeal to you to allot som" 
mOre time to it, though r would not 
takE" much more time. 

Another thing is regarding the rub-
ber plantations. Recently a paper 
circulated by the Rubber' Board Eays 
that during the period ended Janua,.,. 
1965, the uti'isation of natural rub-
ber as against the utilisation of syn~ 
thetic rubber in the whole of India 
was found to be less than what it WBlI 
during the same period the previ'OlD 
year. My submission i. that this IS 
becau~e of thp. increased production 
of synthetic rubbt>r. Government have 
adopted certRin measures to compel 
the manufac! lIrers to use synthetic 
rubber. This hns bpcome a trouble-
!'orne thing. As regards natural rub-
ber, Kerala enjoys a monopoly be-
cause of climatic and other condItion •. 
Natural rubber production has Incre3'-
ed and every step is being taken by 
G<>vemment and the Rubber Board to 
Increase the production of natural 
rubber. At the .ame tfme, we find 
the utllisatfon by industry of natural 
rubber Is decrea~ing while the Wle of 
synthetfc rubber byo it i. IncreasIng 
because of the IIctlvltleor ~t Gov~rn­
ment. This Is a matter that mu.t bt> 
looked Into. t hope the MInistry will 
do 80. 
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lShri Maniyangadanj. 
So many other things remain com-

m~cations alld the like, but to~ want 
of (une I do not go into the details. 
But I would say one thing. There 
are distressing reports reaching us 
that the price of rice has gone up 
tremendoUSly in the state. Last time 
when the Demands of the Food and 
Agriculture Ministry were discussed I 
referred to this. Tills is a matter 
that has created a lot of heart-burn-
ing among the people of the State. J 
do not stand for statutory rationing. 
But I want that the leI/)" system must 
be abolished. What exactly happened, 
I do not know. But my impression is 
that it i!i because of thLc;; unnecessary 
harasment and trouble. caused by 
police and village officers that all the.e 
troubles have ari5en. As I !-iaid the 
levy system must be abolished.' The 
present cordoning of the SUite from 
the neighbouring st"tes of Madras and 
Andhra should be removed and free 
flow of rice from Madras and Andhra 
allowed which will, I 8m sure, bring 
down the price. There is only infor-
mal rationing in the state. As I sub-
mitted on a previow; occasion, infor~ 
lnal rationing presupposes a. quantity 
of rice being made available to the 
public in (he open market. If this 
condition is not fulfllled, It Is not poa-
sible (0 work this system. There may 
be un90Cial e'ements who will make 
capItal out of such a situation. That 
must be avoided. So I suggest that 
fr"" How of rice from the neighbour-
Ing states must be allowed. the levy 
system must be abolished and there 
should not be any statutory rationing 
at ali. If these things are not done, 
the people of the State would surrer. 

Shri M. K. KllDlaran (ChirayinkU): 
My hon. friend. Shrl Maniy .. ngadan. 
and several other Members dealt wllh 
the political aspect of the crisis in 
Kerala today and the other day and 
I do not wish to cover the ground 
already covered bv my hon. friend. I 
wish to say that the problem of Kerala 
is mainly an econom.lc one but 
that does not mean that we have 
no other !)rOblems. There ar/' poli-
1ical problema. there are communal 

problems and there are many other 
problems. But the basic 'prOblem 
troubling the people of the State is 
ec'Onomic. How are we going to solve 
IH That. is the chaUenge now facing 
thIS Parhament and this countr)· and 
the political partie., also. 

If JOu study the budgets of the past 
Hve or six years, that is after the 
K~rala State came into existenc .. , you 
wlil lind that the predOminant feature 
of the budget of Kerala is its delleit 
character. Ali the Finance Ministers 
of the State have been struggling 
hard to present a balanced budget. 
but they have not succeeded. This 
chronic deficit of the State shows the 
weakness, the ilIne'S of the economy 
of the State. Of all the Ministers of 
the State, the Finance Mlniste~ is the 
most unpopular because he haa to 
bring new taxation mengures every 
year in his attempt to present a bal-
anced budget. Thus. this state has 
now come to a stage where It cannot 
go any farther. As regards tantion, 
the State has reached the satura-
tion point. The maximum taxation 
ievei has been reached. This aspect 'of 
the economic ""ndition of the Stat" 
should be seriously considered by the 
Central Finance Ministry, and som" 
way should be found to change this 

financial condition of the Stat-. 

As my friends have pointed on hn.ny 
occasions, Kerala is backward in m'-
dustry. backward in agricultural pro-
duction. backward in employment, and 
backward even in generation of el£.-('· 
tric power. As you know, KeraJa 
Stnte is very rich in water Tesource>s. 
If these resources can be uttlised pro-
perly and effirientiy. not only ran th~ 
Stai~ have very cheap ppw~r, but it 
can H Iso supply rheap power t" tht' 
neighboUTing Stales which Rre deficit 
in electric power. We know, and the 
Central G<lvemm~nt .lso knOWS. 11I.t 
Kera1a is induf;trially ver~' backward, 
btll the main pre-eonditiOn for (he 
indus'T!R1isation of tho Stale h ~v.iI-
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cheap electric power, but in this mat-
tel' during the last three PIons, the 
State has been neglected, During the 
Serond Plan, because of the non-
availability Of foreign exchange, so 
many important projects had 10 be 
r,os~poncd, and work could not bt, 
carried on. That is the condition to-
day also. 

So many friends havp refelT<'Ct to 
the importance of the Idiki project 1fi 
the State. That is the mosl Impor-
tant power project not only JIl that 
State, but even in the soulhern re-
gion taken as a whole, But the for-
eign exchange component of the pro--
ject has become a hurdle to the Im_ 
plementation of it. 

The Government Of Canada has 
ngrec'<i to help th.t project with for-
eign exchange, Their engineers came 
here, and they had .consultations with 
the State and Central Governments 
and also submitted their reporl. The 
only thing that remains to be done Is 
the conclusion of an agreement bet-
ween the Government of Canada and 
the G<lveTnment of India. The Gel"-
emment of Canada has provided 5 mil-
lion dollars in their budget for the 
current year for this purpose, but the 
Central Government, the Fin.nce 
Ministry of the G<lvernment of India, 
has not So far taken any stepS to 
conclude that agreement and to make 
that foreign exchange available for 
the implementation Of the Idiki pro-
ject, 

Shri Manlyangadan referred to an-
other thing, a thing which has been 
brought to my notice also, namely the 
double talk of the Central Ministrie. 
here, On Friday Shri Hathi, who had 
something to do with Irrigation and 
Power previously, stated that he loved 
the Idild project, and that the G<lv-
ernmenl would do everything possi-
bl., 10 implement it op~dny, but as 
has been pointed out, th~re is a con-
spir",,>, going on behind the p.,ople of 
Kerala and behind this HOURe a,ainst 
the Implementation at that project, 

1961)-88 
Recently there was a meeting Hl th .. 
Finance Minister'g rOom in DeihL 
which was .ttended by very im~­
tant officers of the Finance MinIstry 
and also the Chairman of th .. EI<"'lri-
city Hoard Of Kerola and one ,.', , the 
Advisers. At that meeting it wa.. 
decided lhat this project shouLl ,.-
slowed down to the maximum extenl 
possible, and that the fur/d., alJ,)ttea 
to it should be diveTted to other ;>1'0-
jects. This decision was impu'\ed on 
Iho Chairman 01 lhe Kerala EI,,,,tn-
",ly Board. Of course, the Advi""r 
is n Central Gov~rnment man hc' alsO 
accepted it. This is how th'ing,~ are 
being done behind the b.ck of the 
people ,of Kera.la. The GoveI"tHnent 
of India is trying to cheat them TIrey 
~rc given very nice, sweet promlS(,_q 

here, but they are doing other th;",:, 
behind their back. This shoulrt not 
be done. The peoplP of Kerah wlll 
not toleratlc this. 

The Electricity Board or Keral. 
demanded Rs. 6 crores for the fulfil-
ment of their plans for the last YC.lf 
of the Third Plan regarding thi, Idiki 
project, but only R" I crore ha, been 
allottod to it. My information j,; that 
the authorities in the Stale have to 
meet contractual commitmenLo; to the 
extent of Rs. 160 lokh. thL. year. If 
they do not flll~1 them, the contrac-
tors will sue them and claim ccnnpen-
sation, This Us. 160 lakhs i, for work 
already done, but only Rs. 1 crore 1.'1 
allotted, and the Central Finance 
Ministry wants to divert funds to other 
project5. That is the game going on 
here. 

Shri Hathi was saying so many 
things, giving so many sweet promises, 
but the people of Kerala hav" their 
own bitter experience. Th(· (.tlH:r day 
Shri Sreekantan Nair referr~d to the 
IT! building now being construct"" 
very close to t.he aerodrome at Tri-
van drum. From the very beginning o( 
the construction of the building, there 
was a public prote:;:t, and very emin~ 
ent citizens of Trivandrum hrought 
this issue to the notice ot the Govern, 
ment and told them that if the,v oons-
tructed lhat bUilding, tho airport wul,! 
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[Shri M. K. Kumaranl 
not be converted into an inten,at;ollaJ. 
one as promised by the Government 
of India. But in spite of the warning 
and notice given by responsible 
citizens of the State, some Govern-
ment officers took it into their heads 
that it should be completed. Unlike 
other projects, the construction work 
went on very speedily I and now the 
building is near completion. 

Shri Sreekantan Nair referred to Lt. 
Col. Goda Vanna Raja, brother_in-
law of the Mahara.Ja of Travancore, 
who took much interest in the matter. 
lie was thinking of going and offering 
satyugraha before Raj Bhavan. He 
also wanted to go to the spot with a 
hammer in his hand and demolish the 
building. He was prepared to go to 
such lengths because his patience 
came to an end. He represented the 
maltcr to the Governor, Shri V. V. 
Giri, Who promised that the construc-
tion would be stopp"d, but later the 
officers gave a different version of the 
subject to the Governor who had to 
submit to their persuasion. be~ause 
things arc donr> by bureaucrats there, 
not by Shri Giri or Shri Jain who 
can understand the feelings of the 

. ""ople. Things are done by the 
bureaucl'ats who do not understand 
the feclin~s and interests of the 
people. That is how things are being 
done there under President's rule. 

This kind of thing goes on in many 
.many other spheres also. We have 
given notice of cut motions regarding 
certain issues, and I do not think I 
will get time to refer to all those 
issues. But one particular issue which 
has been made the subject-matter of 
R cut motion is about one PWD 
"ngineering workshop at Chakai in 
Trivandrum. That engineering work-
shop was started by Shri C. P. Rama-
swami Ayyar while he was the Dewan 
of the Travaneor" State. That 
engineering workshop hact a pride of 
place In the sphere of engineering 
industries. There were 700 very 
skilled workers working in that work-
shop. N" ow. under the popular Gov-

ernmcnts and also under the Presi-
dent's rule it has developed so much 
that now 240 workers are working 
there! And a very funnY' aspect of 
th" position at the workshop is that 
to manage the"" 240 workers, the Gov-
ernment i:;; having a staff of 125 
members-a factory which is employ-
ing 240 workers is managed by a staff 
of 125 officers and other employees' 
That is how public undertakings are 
run in our State. This matter should 
be gone into and action shOUld ~ 
taken to remove all these difficulties. 

The Governor, Mr. Jain, is now 
touring the StMe. We read in the 
papers that he is giving promises 
everywhere to the people. People 
natu,."lly crowd to see the new 
Governor. When his car passes, peo-
ple rome and crowd around it, and 
he stops the car, gets down and asks 
them 'what do you want?' and SO on. 
Thl' p('op1e wan't SO many things, and 
h" promises them offhallll. This 
is good; this having contoct with the 
people, Ihat is good, and bis giving 
promises to them, that is also good. 
But a day will come when the people 
will turn rollnd and ask the Governor 
·'what about your promises?" Then 
Mr. Jain will land in difficulties. Sir, 
this is a warning that I want to give 
to the Governor, Mr, Jain, because I 
trunk that he is a well meaning man; 
he wanls to do something for the 
State of Kerala. But if this kind of 
attitute is taken by the Central Gov-
ernment and this is the attitute of the 
bureaucrats under Mr. Jain, then he 
will not be able to do anything there. 

Sir, immediately after the arrival of 
Mr. Jain the fOOd situation has become 
very serious in that State. He was 
Food Minister of the Government of 
India. He had to resign that minister-
srupbecause of the food crisis, 
because of the productian crisis in 
trus country. So now he is facing 
another crisis in the State of Kerala. 
The prices had gone so high that the 
price of one kilo of rice which Wa! 
J 20 paise a tew day, before is now 
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170 paist'. That is how the price of 
f oodgr.in. has shot up. 

In this connection I wish to impress 
upon the authorities, upon the 
Government of India and qlso 
the Stat" Government, that 
statutory rationing should b~ introduc-
,'d in the State. The informal ration-
ill,g h,IS become informal starvation for 
1 he peop],. or Kerala. At least, the 
.tarvation should be formalised. So, 
.tatutory rationing should be introduc_ 
(>~. There is no other way. 

The levy system has tailed com-
pletely, because thc-re are certain 
persons in the Koltayam and Alleppey 
districts who are very powerful. They 
can challenge any government. And 
Mr. Maniyangadan and others belong-
j ng to the C~>ngress Party are very 
much afraid of them. It they do not 
try to please them. they will go to 
the Kerala Congress. So there is a 
race between the K~rala Congress 
and the Congress for appearing 
these hoarders and profiteers in 
Ihe Kolt.yam and Alleppey districts, 
The Government's measures to impose 
1evy upon the agriculturists and take 
paddy from them have now failed. 
The Governor is faced with a very 
",rious problem there. Only by ;m-
posing statutory rationing CRn the 
Government cope with the very 
serious food situation that is develop-
ini there. 

Another thing. The priCe of kero-
sene oil which is used by our common 
people, that also is going high. The 
prices of other commodities are also 
shooting up. That is a very serious 
problem, and the Government should 
take immediate steps to check the 
ri,qe of price!'). 

There was some report in the papers 
Ihat the Central Government has con-
~ent.ed to take up the sea erosion 
work as a Central work. That I. a 
good move. If that is something 
beyond a mere promiSe and is going 
t~ materialise, the people of Kerala 
welcome that decision. That is a 
national problem. As we have a 

border problem here in Kashmir and 
Kutch and other places, that is also a 
border problem. There the danger is 
not from Pakistan or China but from 
the sea. Therefore it should be treat-
ed as a national problem "nd all 
amounts required for constructing the 
.ea wall running along the coast of 
Kerala should be given by the C.'n-
tral Government. 

Then there are matters re1:J.ting to 
industrialisation and other things. But. 
as has already been said. two and a 
half hours' time is not enough for U~ 
to go into the details of the Budget 
and to deal with the various eco· 
nomic problems of the State. I 
wish only to say, as I said earlier. that 
the main problem of the State is nn 
economic one, and if that is not solv-
ed, not only the Congress party but 
all parties will fail there and demo_ 
cracy also will fall there. Olherwise 
that is the best place where we can 
sureessfully imnlf'mrnt parliamentanr 

democracy and we can progreSft 
towards socialism, and that State will 
be a model fOr other parts of the 
country. 

Mr, Deputy-Speaker: Hon. Membero 
may now move the cut motions to 
the Demands for Grant. in respect of 
Kerala State, subject to their bein~ 
otherw;'" admissible. 

Shri Pottekkatt: I beg to move: 

"That the demand under the 
head 'Land Revenue' be reduced 
by lis. 100." 

[Failure to pay the ahare of bas.: tax 
due to the various Panchallat. in 
Kera Ia. (J ) 1 

Shrl Koy.: I be~ to move: 

''That the demand under the 
head 'Excise' he reduced by 
Rs. 100." 

[Reported attempt to rationalise pro-
hibition in Kerala. (2) 1 
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Shri Pottekkatt: I beg to move: 

'That the demlllld under the 
head Taxes on Vehicles' be reduc-
ed by Rs. 100." 

(N eed to reduce the tax on motor 
vehicles in Kerala. (3 il 

'That the dellUUld under the 
head Taxes on Vehicles' be reduc_ 
L'd by Rs. 100." 

[N eed to encourage !1'unsport 
operatives in Kerala. (4)] 

('0-

"That the demand under the 
head 'Elections' be reduced by 
Rs. 100." 

IN ecd to take earlll steps (0 conduct 
c!ectilYn to the Kerol.a Legislative 
AS",'mblll. (5) J 
Shri Koys: I bel: to move: 

"That the dema.nd under the 
head 'Elections' be reduced by 
Rs. 100." 

[Failure to a.s.wciaLc the representa-
tives of Muslim League in Delimita-
tion Committees. (6) 1 

'That the den1Ia.nd under the 
head 'Heads of States, Ministers 
and Headquarters Statl" be reduc_ 
ed by Rs. 100." 

[Growing numbe-r of police atrocities 
in Keral4 State. (7) 1 

"That the demand under the 
head 'Heads of States, Ministers 
and Headquarters Staft" be reduced 
by Rs. 100." 

r FaiLnre in gettinu cooperation of 
popular representatives in the 
administration. (8) 1 

'That the demand under the 
head. 'Heads of States, Ministers 
and Headquarte"" Stat!" be reduced 
by Ra. 100." 

LFa.ilurc to gi.ve representation. to all 
.hades of politi>cal opinions and all 
aeotiona of population in Committees 
formed by Goo ......... ,,!. (a)] 

'That the demand under the 
head 'Heads of States, Minister" 
and Headquarters Staft" he reduc-
ed by Rs. 100." 

I Failure to make effort to bring Malu-
bar to the leveL of Tf'avanC'()1'e Cochin 
in the edu.catiQTl.al and industrial 
spheres. (10)]. 

"That lhe d<JltUU1d under lhe 
head 'Heads of States, Minist."..; 
and Headquarters Staft" he reduc-
ed by Rs. 100." 

LN eed for increasing the quantum of 
assistance given to Burma elHlC1U!e~ 
from R. •. 250 to R". 1,500. (lill 

'That the demand under the 
head 'Heads of States, Minister> 
and Headquarters Staft" he reduc-
I'd by Rs. 100." 

[Need for rel.a .. ring the condihd1t:, of 
loans given to Burma evacuees. (12) 1 

Shri Pottekkatt: I beg to move: 

"That the demand under tI", 
head 'Administration of Juatice' 
be reduced by Rs. 100." 

[N eed to 'C01L'i"truct qu.artcr.:) {m" aIL 
.Iudi";al officers in Keral.a. (13) J 

"That the demand under the 
head 'Police' be reduced by 

Rs. 100." 

IN ecd to do «wall with the police 
verification Of candidates selected by 
the Public Service Commission. 
(14) 1 

'That the demand und",' th,' 
head 'Police' be reduced by 
Rs. 100." 

[Need to enhance the T.A. oJ Police 
Officers in Kemla. (IS) I 

'That U,e dema.nd undec the 
head 'State In .... rance and Miscel-
!aneous' ·be reduced by Ra. 100." 

[N ced to expedite the compensatiou 
claim under the State r", .. r1nc" 
Scheme. (16) 1 
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Shri Koya: I beg to move: 

"That the demand under the 
head 'University Education' bO! 
r~duced by R5. 100." 

[N red for appointing Arabic Lecturers 
in the Calicut College and Palghat 
Victoria College. (17) J 

"That the demand under the 
head 'University Education' be 
remlced by Ro. 100." 

I N e('t"~sitfl of introducing Arabic in tI,. orienta, college Pattambi. (18) J 

"That the demand under the 
head 'University Edurntion' be 
n'<h""'d by R •. 100." 

[Neott'ssitll of staTting an arts college 
al TirtLr. (19)] 

"That the dE!fl1alld under the 
head' 'General Education' be 
r{'(juced by Rs. 100." 

1 Reported move 11.01 10 .anetion more 
.,dlDo!. even in the educationally 
backward areas. (20) J 

''1ba( the demand under the 
h....:! 'General Education' be 
n>dUl"ed by Ro. 100." 

[Failure to appoim Arabic teachers in 
many schools where there are n_ 
qui'ed number of students. (21)] 

"That the demand under the 
head 'General Education' be 
redueed by Ro. 100." 

IN ..ee..itV 01 upg!'"d;ng the pel" time 
Ambic te...,hers to 1u" time. (22)] 

.'1bat the demand under tho! 
head 'General Education' be 
r....tuced by Rs. 100." 

1 R.ti,.,nchment of a l4.g. numbff of 
cmft teachers. (23) 1 

SIui PoUekkaU: I beg to move: 

"That the demand under the 
head 'Medical' be reduced by 
Rs. 100." 

[Need to supply X-Rail films to the 
Calicul MediCal College H03pital. 
(24) 1 

Shri PotlekkaU: I beg to move: 

'"!'hat the demand under the 
head 'Publi(' Health' be reduced 
by Rs. 100." 

[N eed to provide water supply to 
TelUcheTTl/, Cannanor. and Badagara 
municipalities. (26)] 

Shrt PoUekkatt: I beg to move : 

"That the demand under tht' 
head 'Agriculture' be reduced by 
Ro. 100." 

[Need to introduce statuloTti I'Gtioning 
in Kerola. (29) 1 

Shri Koy.: I beg to move: 

"'Ilia!· the dem&nd under th~ 
he3d 'Fisheries' he reduced by 
Ro. 100." 

IN .cessitll of dev.loping Tanur inlo a 
fir.t cl4s. fisheries centre. (30)] 

Shri N. Sreekantan Nair: I beg to 
move: 

"That the demand under the 
head 'Inidwotrie.' he redu<'ed to 
Re. I." 

r FailuTt' to revive the mi.neral indu.5-
trll. (31)] 

''That the demand under the 
head 'Industri .. ' be reduced by 
Rs. 100." 

[Failure to pall of! the 5-lIear due. $0 
the workmen 01 Mis Hopkins and 
Willi",,.. Limited. Chaora. (32) J 
Shri P"Uek .... U: I beg to move: 

"That the demand under 1M 
head 'Industri"'" b,> reduced by 
Rs. 100." 

[Need to nart netD iMust"'" ... the 
Mau.bar ",gIon oJ Keral4. (33)] 
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SIIrl Itoya: I beg to move: 

"That the demand under the 
head 'Industries' be reduoed by 
Rs. 100." 

[N oed far starting 17WTe industries in 
Malabar area. (34) 1 

'"That the denw-nd under the 
head 'Industries' be reduced by 
Rs. 100." 

[ Need for starting fi.,heTy based indus-
tri ... in West Coast. (35) 1 

8hrl Pottekkatt: I beg to move: 

"That the dem&n<I under the 
head 'Irrigation' be reduced by 
R •. 100." 

[Need to e:rpedite the Pazhassi and 
Ku.ttiyadi irri!/<Uion "",heme. (36) 1 

"That the demand under the 
head 'Public Works' be reduced 
by Ro. 100." 

[Need to construct approach rood to 
the Kuyyali bridge in the TeHicherry 
municipality. (37) 1 

Shrl Kaya: I beg to move: 

"That the demand under the 
head 'Public Workli' be reduced 
by Ro. 100." 

[N ced for giving top priorilll to 
MetattlLr_FeTok Railwall line in the 
lines to be recommended to the Cen-
tral Government. (38) 1 

"That the demand under the 
head 'Public Work.' be reduced 
by Rs. 100." 

IN ced for meeting the State share of 
the proposed TiruT ""er_bridge. 
(39) 1 

''Tbat the demand under the 
head 'Public Workli' be reduced 
by RI. 100." 

[Need for a di,.ect road link between 
Alwalle and Calicut th,.""gh the 
c()(I$tal a,.ea. (40) 1 

Shrl Pottekkatt: I beg to move: 

"That the 
head 'Porw' 
Re. 100." 

demand under the 
be reduced by 

[Need to expedite the worle in connec-
tion with the Badagara pier and 
lighthou .• e. (41) 1 

"That the demand under tl,e 
head 'Transport Schemes' be 
reduced by Rs. 100." 

[Need to expedite the completian of 
the BadagaT-Mahe Canal. (42) J 

'That the demand under th.e 
head 'Transport Sch"mes' be 
roouc<>d by Rs. 100." 

[Need to expedite the co .... truct>ion oj 
the West Coast Road in Kerala. (43)"1 

"That the demand under the 
head 'Transport Schemes' b~ 

r"duced by Rs. 100." 

[Need to intToduce regulaT t.ou,Tist 
.tage carriages from all Dlslrict 
Headquarters in Keraln. (44) J 

"ThaI the <k"",and und,,!' the 
head 'Tran..port Sch=.,.· be 
r"duced by Rs. 100." 

I Need to introduce catering estub".,,_ 
ment., at Calicut and Cannanore I>Ji 
the State Transport Corporation. 
(45)1 

Shr, N. Sreekantan Nair: I be~ to 
move; 

''That the demand under tl1<' 
he&d 'Transport Schemes' be re-
duced by Rs. 100." 

{Necessitv to sustain the 15,000 coun_ 
tT!I crafts as financiallil viable units 
in Inland Waters Transport. (ta)} 

"That the dem&nd under the' 
he&d 'Transport Schemes' be n'-
duced by Rs. 100." 

[N eCessttll to develop Trivandru", 
Aerod,.ome so that it can receive jet 
planes and he a eonnecting Unk 
between New Delhi and Colombo 
and the Far Ecut. (47) 1 
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Sbrl Pottekkatt: I beg to mO"e: 

"That the demand under the 
head 'Fore<rt' be reduced by 
Rs, 100," 

IN eed to acquire »'Tivate forests in 
Kerala. (~) 1 

Sltri Koya: I beg to move: 

"That th,' demand unde. tne 
hood 'National Emergency' be 
reduced by Rs, 100," 

IN eed for starting an aerodmme at 
Calicut, (49) 1 

Shr; Pottekkatt: I beg to move: 

"That the demand under the 
head 'Loans and Advances by the 
GoveTl1ment' be reduced by 
Rs. 100," 

[N eed to construct a sub-station at 
Badallara to meet the shortage of 
power. (50)] 

"That the demand under the 
heRd 'Loans and Advances by the 
GoveTl1ment' be reduced by 
n. •. 100." 

IN eed to expedite the work in connec_ 
tion with the establishment of a 
Junior Technical School in Baciagara. 
(51) ]. 

Shrl Vasudev&n Nair: I beg to 
move: 

'That the Demand under the 
head 'Agricultural income tax and 
.ales tax' be reduced by Ro. 100." 

[Need to discontinue the 141e. teu: on 
e •• ential food article., (52)]. 

'That the Demand under the 
head 'Excise' be reduced by Ro, 
100." 

[Need to rationalise »'Tohibition. 
(53) ] 

. 'That the Demand under the 
head 'Excise' be reduced by RIs. 
100." 

[Need to encourage t<>ddll tapper. co-
opera""", throug" negotiated .ettle-
_t of auetion amount. (M)]. 

1965-66 
'That the Demand under the 

head 'Excise' be reduced by Ro, 
100." 

[Need to take proper steps to eradi-
cate corrwption in the e.:rcise de-
partment. (55)]. 

'That the Demand under the 
head 'Excise' be reduced by Rs. 
100." 

[Need to stop Itarassment of taddll 
tappc-rs by both excise department 
and polk.. (56) ]. 

'That the Demand under the 
head 'Head'i of States, Ministers 
and Headquarters staff' be reduc-
ed to Re. 1." 

[Refusal to convene the State Legisla-
ture after the recent elections in 
Kerala State. (57)]. 

'That the Demand under the 
head 'Heads of States, Ministers 
and Headquarterl! staff' be reduc-
ed to Re. I." 

[Failure to check tlte increasing policor 
high-handedness. (~8)]. 

'"l'hat the Demand under the 
head 'Heads of States, Ministers 
and Headquarters staff' be reduc-
ed to Re. 1." 

[Failure to introd .. :e statutorll ratiOK-
ing In Kerala State. (59) J. 

'"l'hat tbe Demand under the 
head 'Heads of State" Ministries 
and Headquarters staff' be re-
duced to Re. 1." 

[Failure to arrest rise in price. 01 
consumer goods e,pecialll1 food 
articles, (60)]. 

'That the Demand under the 
head 'Heads of States, Ministri .. 
and Headquarters staff' be re-
duced to Re, I." 

[A rreBt and detention of politlall 
workers on the e"e of recent elec-
tions In Kerala. (61) J. 

'That the Demand under the 
head 'Heads of States, Ministries 
and Headquarters staff' be re-
duced to Re. I." 
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IRefusal to release twentll-nlne elect-
ed. rep7'esentatives to Kerala -Legis-
lature. (62)]. 

''That the Demand under the 
head 'District Administration and 
Miscellaneous' be reduced by 
n.. 100." 

INe"d to give more powers to District 
.... thorities to implement plan 
.chemes. (63).]. 

"That the Demand under the 
Head 'Jails' be reduced by Rs. 
]00." 

IN.,.'d to end isolation of women poli-
tical p7'isoneTl. (64)]. 

"That the Demand under the 
'Jail.,' be reduced by n.. 100." 

INeed for lIivinll familll allowance to 
1111 the politkal delen ..... , (65)]. 

''That the Demand under the 
Head 'Police' be reduced by 
R. •. 100.". 

lNeed to take suitable action against 
the police otIicials responsible for 
,.trike of the transporl empIGl/e ••. 
(66)], 

"That the Demand under the 
Head 'Police' be reduced by 
H-!". 100.". 

INeed 10 enquire Into the complicity 
of police with goonda., who assaulted 
well-known pub Ii>.' work_ .. at Cha-
lovara. (67)]. 

"That the Demand under the 
Head 'Police' be reduced by 
n..lOO.". 

INeed to str""lIthen the machinery to 
detect corruption case.. (68)]. 

"That the Demand under the 
Head 'Police' be reduced by 
Rs. 100.". 

I Need to end the Police vtTijicanO!l8 
before appointments to Public Ser-
"ices, (69»). 

''That the Demand under tile 
head 'University education' be re-
duced by Rs. 100." 

[Need to reduce the fee. in privo.te 
colleges and bring them on a par 
with the rate in the Gov ..... ment 
college.. (70) J. 

''That the Demand under the 
head 'University education' be re-
duced by Rs. 100." 

[Need to make arranllemenu lor ad-
mitting all the students who derire 
admiSsion lor Universitll education. 
(71)]. 

'That the Demand under the 
head 'University education' be re-
duced by Rs. 100." 

[Need to start new schoo!. in Malabar 
area. (72.)]. 

'That the Demand under the 

head 'General Education' be re-
duced by lis. 100." 

IN eed to guarantee jobs for the un· 
trained teachers who are alreadll in 
f'mp/oyment. (73) J. 

'That the Demand under the 
head 'General Education' be re-
duced by Rs. 100." 

r Need to start mOre technical ilUtitu-
tions. (74) J. 

'That the Demand under the 
head 'Medical' be reduced by 
Rs. 100." 

[Need to p7'ovide sujj'icient number of 
doctor, and nurs.. In hospital. ..-
pe..--iallll In the vi:lage areas, (75)]. 

''That the Demand under tbe 
heRd 'Medical' be reduced by 
Rs. 100." 

[Need to pTovide sujj'icient medici"". 
in the hospitals and dispemarits. 
(76) J. 

"That the Demand under Ute 
head 'Medical' be reduced by 
lis. 100." 



14115 Demands for VAISAKHA 20. 1887 (SAKAl Grants-Kerala, 14 116 
1965-66 

[Need to start more 
dispensaries. 

hospitals and 
(77) J. 

''That the Demand under the 
head 'Public Health' be reduced 
by Rs. 100." 

[Need to take urgent measures against 
the cholera epidemic. (78) J. 
"That the Demand under the 

head 'Public' be reduced by 
Rs. 100." 

IN eed to give mOTe encouragement to 
Ayurveda.. (79) J. 

'That the Demand ulld"T the 
head 'Public Health' be reduced by 
Rs. 100," 

[N ced to end the large-scale retrench-
ment of Malaria surveillance 
workers. (80) J. 

''That the Demand under the 
hf>ad 'Agriculture' be reduced 
by Rs, 100." 

I Need to take urgent steps to increase 
agricultural prodwotion. (81) J. 

''That the Demand under the 
head 'Agriculture' be reduced by 
Rs. 100." 

(N ecd to restore the cut in the ration 
to hotels in Kerala. (82)], 

''That the Demand under the 
head 'Agriculture' be reduced by 
Rs. 100." 

[Need to increase the Tation of ,.ice 
to 12 oz. per head per day. (83) J. 

''That the Demand under the 
head 'Fisheri.,' be reduced by 
Rs. 100," 

[Need to encourage co-operative 
movement of fishermen. (84) J. 

Shrl N. Sreekantan Nair: I beg to 
move: 

"That the Demand under the 
head 'Industries' be reduced by 
Rs, 100." 

626 (Ail Ls-7. 

[N ""essity to expedite the establish. 
ment of the Precision Instrument. 
Faetorl/. (85)]. 

'That the Demand under the 
head 'Industries' be reduced by 
Rs. 100." 

[Necessitl/ to start Petro·Chemieal 
Industries in Kerala adjacent to the 
Refineries. (86)]. 

Shrl P. K. Vasudevan Nair: I be, 
to move: 

''That the Demand under the 
head 'Industries' be reduced by 
Rs, 100." 

r Need to ensure steadll supply of raID 
materials to industries in K .... ala. 
(87) ]. 

'That the Demand under the 
head 'Industries' be reduced by 
Rs. 100." 

I N "cd to estrtb lish Petro.chemical in. 
du .• tric, in Kerala. (88)]. 

''That the Demand under the 
head 'Industries' be reduced by 
Rs. 100," 

[Need to revitalise the coir industrr. 
(89) J. 

'That the Demand under the 
head 'Industries' be reduced by 
Rs. 100." 

[Need to implement the recommenda· 
tions of the Tharakan Commitee 
about the industrialisation of A lle-
PPeli di<trict. (90)]. 

''That the Demand under th~ 
head 'Industries' be reduced by 
Rs. 100." 

(Need to Rtart industries in tI'e Pub. 
lic Sector. (91)]. 

'That the Demand under the 
head "Labour and Employment' be 
reduced by Rs. 100." 

[Need to formulate effectiVe .cheme. 
to eradicate the menace of unem-
plol/ment. (92)]. 
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'That the Demand under the 
head 'Labour and Elrnployment' be 
reduced by Rs. 100." 

[Need to ,top further ·construction of 
the I.T.!. building at Chakka sa that 
it does not stand In the way 01 the 
expansion of TTivandTum airport. 
(93) J. 

'That the Demand under the 
head 'Harijan Welfare' be reduced 
by Rs. 100." 

[Need to remOVe the anomalies in the 
classification of certain Scheduled 
Castes and Tribes. (94)]. 

"That the Demand under the 
head 'Irrigation' be reduced by 
Rs. 100." 

[Need Lo expedite the anti-sea erosion 
Projects. (96)]. 

'That the Demand under the 
head 'Irrigation' be reduced by 
Rs. 100." 

[Need to get sufficient funds fOr the 
ldikki Pro;ed from the Central 
Government. (97) ]. 

"That the Demand under the 
head 'Irrigation' be reduced by 
Rs. 100." 

[Necd to expedite the irrigation PTO-
jects in Kernla. (98)]. 

''That the Demand under the 
head 'Public' be reduced by 
Rs. 100." 

[N eed to take steps to reorgani'e and 
revitalise the P. w.n. engineering 
workshop at Chakka at Trivandrum. 
(99)]. ' 

'That the Demand under the 
head 'Transport scheme.;' be re-
duced by Rs. 100." 

[N eed to reorganise the water trans-
port Corporation which to! under 
liquidation. (100) J. 
Shrl N. Sreekantan Nair: I beg to 

mOVe: 

"That the Demand under the 
head 'Loans and advances by the 
Government' be reduced by 
Rs. 100." 

[N ""essitll to allocate more funds for 
urgent power generating schemes. 
(101) J. 

Shrl Achutan (MaveJikkara): ••• I 
rise to support the Demands of Kerala 
Government for the year 1965-66. I 
am not at alI happy that the Kerala 
Budget had to be presented and dis-
cus~ed in thi.5 House. At any rat!;;:, I 
don t propOse to make any more com-
ments about that. A popular Govern_ 
ment has its own advantage. 
There is a feeling among the people 
that during President's Rule, their 
problems will not he looked into pro-
perly. This fear has to he dispelled 
with. During President's Rule, every 
eITort should be made to ensure a 
feeling or security and sati5faction in 
the minds at the people. The of!!-
cials-in-charge of Administration in 
Kerala' should ·be- made to realise 
their duty and responsibility. All 
their actions should necessarMy be 
guided by high principles of justice, 
economic and social. 

Sir, it is a matter of disgrace that 
considerable amount set apart for 
various activities in tne last year's 
Budget has been lapsed'. The officers 
Who are respon!ible for theSe lapses 
should necessarily be taken to task. 
The Kera la State as we all know is 
a problem Stat". The officers res-
ponsible fo!' solving various proble>ms-
are C'Teating more problems as a re-
suIt of their failure in implementing 
the various sC'hemes. I- request Sir, 
that a probe may be made as to how 
j,t happened that funds set apart in 
some departments were not utilised 
during last year. This is a very im-
portant matter. The Officers should 
be made to understand that they have 
no right to draw their salary, if they 
don't discharge their dufres properly. 
Sir, I request that eft'eC'tive steps may 
be taken to ensure administra tj,ve 
efficiency in the State. 

•• ·English translation of speech deli vered in MaJayalam. 
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Sir, I am not going into the details 
ot Demands made under various 
Heads. I shan try to confine myself 
to the provisions made for Harijan 
Welfare. We have in OUr country 
numerous problems. We have varI-
OUs schemes for the economic deve-
lopment of the people as a whole. 
But, Sir, Harijan Welfare is also a 
very important matter. More than 
20 per cent of the total population of 
our country fall under the category 
of Scheduled Castes[Scheduled Tribes. 
They were subjected to untold miser-
ies for no 1ault of theirs. Even to-
day they are backward, educationally, 
economically and socially. Mahatma 
Gandhi wanted to bring them to the 
level of others, as equally as possible. 
Wo thought we might bring them up-
to the standard of others in ten years. 
But after ten years, We found them 
stMI backward. A further extension 
of ten years mOTe was allowed. We 
have covered half the period. But the 
achievements So far made aTe not 
satisfactory. Are wc to plan for the 
welfare of Harijans indefinitely? No 
Sir, 'better We intensify our eifort.o:;, 
improve our efforts, integrate Hari .. 
ians with the general community as 
quickly as possible and stop this spe-
cial treatment for ever. Then only 
We can be happy that We realised 
Gandhiji's dreams. 

Sir, it is surprising that funds pro-
vided for Harijan Welfare in Kcrala 
Budgf,t for 1965-66, is less thnn what 
was provided in the last year. This 
shortage to the tune of 10 lakhs is 
insufficient. What does this mean? 
For all other purposes provision made 
in the Budget i~ mOre than what was 
made in the last year Budget. In the 
ca~e of Harijan Welfare, thC're is 
:::crious apprehension that their nerds 
will not be look('d into. This is not 
creditable to the President Rule, 

Sir, majority of Harijans in Kerala 
are even today living under sub-
human conditions. There 'is a scheme 
for construction of houses for Sche-
duled Caste. and Scheduled Tribes. 
Last year, the provision for housing 
for Scheduled Castes was 41 lakhS. 
But this year it is less than 2 lakhs. 

Incidentally may mention Sir, in 
this cDnneciion that the beneficiaries 
under Housing Scheme are ·being 
selected by Commltees. This practIce 
should be put an end to. The Com-
mittee may lay down general prin-
ciples, but the selection should be kept 
out oC their hands. 

Sir, under Education, the amount 
provided is inadequate.' "!'fie number 
of students in all naturally be on the 
increase. The monthly stipend given 
to Harijan students is not sufficient 
for their subsistance, Th. rate was 
fixed ten years ago, Prices have 
gone up. Sir, the rate of stipend 
should ·be increased. 

Agein, Sir, I am glad that the 
State Government quickly responded 
to my suggestion mad. in this House, 
on the previous occasion, rtogarding 
the transfer of special Harijan School. 
to the Education Department. Sir, 
there are as many as 300 scboob un-
der the Harijan Welfare Department, 
for Scheduled Castes and Scheduled 
Tribes. In most of ihese schools, I 
understand, Sir, that majority of stu-
dents arc non-Harijan.s. There is no 
point in wasting money set apart for 
Harijan Welfare, fat' the management 
of the •• schools. My suggestion i. 
that a1l these schools after transfer 
to Education Department should be 
treated as general schools, meeting 
expendi,ture from the Education De-
partment. 

..n !1Ii'OI ~ q~ (~rn) . 
'3''1T~'.{er lfif1"!:lf, F.T1"f if PT 'T"flf 'f'!T-

'! f.; 'Itt ~ I 

Mr. nrpoty-Speaker: The Bell is 
rung-now there is quorum, 

Shrl Achuthan: Now Sir, J under-
stand. that with the tran.fer of these 
school, to Education Department, only 
the management has been chong-ed. 
Fund~ provided in the Harijan Wel· 
faTE." Department are being placed at 
the disposal of Education Department. 
This is objectionable. This amount 
for HariQan Welfsr" sliould be used 



Demands for MAY 10, 1965 GranU-Ker414, 1965-66 

[Shri Achuthan) 
for Harijan Welfare and not for ano-
ther purpose. 

Sir, it appears that there is some-
thing wrong somewhere with the 
Harijan Welfare in the Kerala State. 
The amount set apart for the previous 
year was not fully utilised. A subs-
tantial portion, Sir, I understand was 
made to lapse. Now the provision 
made for the current year is less than 
that of the last year. Sir, this neg-
lect does not stop here. In the Fourth 
FiVe Year Plan proposals for Kerala 
State, the Harijan Welfare has been 
neglected. Only 300 Lakhs have been 
proposed, as against the provision of 
195 lakhs in the Third Plan. But in 
the All India Plan it is expected that 
the provision for Harijan Welfare 
should be not less than 250 crares as 
against a provision of 114 crares in 
the Third Plan. Sir, I fail to under-
stand why proportionate enhancement 
is not proposed in the Fourth Plan 
for Harljan Welfare in Kerala State. 
Sir, this is very serious mattcr with 
far reaching consequences. 

Sir, in. Kel'ala State, educated Hari-
jan youths are finding it difficult to 
get employment. Of course, the re-
servation Is there but it is allowed 
only in initial recruitment and not in 
promotion. I understand that reser .. 
vnti<>n in promotion is being allowed 
in Government of India Service at 
least in some categories. Sir, while 
referring to the question of represen-
tation of Harijans in service in 
Kerala. I cannot but recal! how their 
claims were i.gnored Or protecoted in 
the past. Sir, the temples in Travan-
core were thrown open to Harijans 
years ago. It WBS an ePoch making 
proclamation. But thl' fact remains 
thnt \ he inner shrines of public ser-
vice in the State were kC'pt closed 
till recently. Till 1955 in the matter 
of recruitment to posts havinf! ~alary 

of Rs. 150 or more, reservation wns not 
allowed for Harijans. This bar was 
removed in 1955, before the Commu-
nists came into power in the Kerala 
State. But unfortunately the Com-

munists only cared to ignore the 
claims of Harijan.. Out of more than 
200 posts filled in during the course 
of 28 months, not a single post was 
given to Harijans. But, a special 
scheme was formulated subsequently 
during the last President', Rule. In 
every Department, it was ordered 
that at least one Gazetted post be 
filled up, by reservation to Harijans. 
Accordingly during Sri Sanker's 
Ministry, as many as 23 Hnrijans were 
recruited and appOinted as Gazetted 
Officers. But, Sir, what has happen-
ed to that useful scheme? I doubt 
whether the concerned file is shelved 
somewhere. More HariJa"ns should 
secure jobs under Government and I 
urge tliat that useful scheme may be 
pushed through. 

Sir, the condition of SchedUled 
Tribes in Kerala is really pitiaoble. 
The tribals in Keraln are, perhaps, 
the worst neglected group in India. 
Except sonie of the Pilot Schemes 
taken up, there is no other scheme 
for their economic uplIft. Many of 
the Tri.bals do possess land. But, 
they don't know how to cultivate it 
scientifically. The non-Tribals are 
grabing their land. The alienation of 
Tribal1s lands to non-Tribaa. should 
be stopped. Sir, I suggest that yearly 
Legislation may be taken up nulifying 
all such alienations with restr",,!,ec-
tive effect. Again, Sir, the practice 
of boundered labour prevalent in 
Wynad should be prohibited by law. 

In conclusion, while supporting the 
demands, Sir; I reque.ted that em-
cient administration may be ensured 
in Kerela and that the problems of 
the poor people, especially of sche-
duled Casto< and Scheduled Tribe. 
may be looked into with special care 
and sympathy. 

Shri Koya (Kozhikode): I would 
like to confine myself to some of the 
cut motions moved by me and I shall 
not enter into any controversy be-
cause the time at my disposal is SO 

short. We, members from Kerala, dO 
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DOt have enough opportunities fOr eX-
pressing the various demands of the 
constituencies in the neglected State 
of Kerala. We feel as if We are 
politIcal orphan.. We have no gov-
ernment and we hope our grand-
fathers at the centre will ·bt.;tow 
special care on the orphaned child of 
Kerala. 

I will first take up the reported at-
tempt of the Governor for rationali-
sation of prohibittion. This cannot be 
done in a haste. This may wait, be-
cause We haVe no popular govern-
ment there. I admit there are diffi-
culties in enforCing prohibition. 
Before prohibition, you have to go to 
the toddy shop to drink toddy. Aft"r 
prohibition. toddy will come to your 
house. That Is one difference. be-
cause of the poor enforcement of 
prohibition. In spite of it. I feel pro-
hibition was responsible for improv-
ing the condition of the working 
people. Those who spent all their 
earning on drinkin'g are now purchas-
ing cows and their flnanciaf position 
has Improve!!. In ilie houses of lhe 
poorer people. there is more peac£-; 
especially the women folk are having 
pcac~ful liVe!. So. in nJ.s anxiety Ie 
have reforms the Govel'1lor should 
not rush in ~ith rationalisation but 
must wait and leaVe it to the g~ern­
ment is coming after the elections. 

Regarding (he food situation. our 
fOOd pric,", are going up very high 
and th" poor people are finding it 
very difficult to make both ends 
meet. I am afraid it will be very 
difficult for Government to control 
the situation unless they take im-
mediate steps to lee that sufficient 

. food i. stored in Kerala. We are go-
ing to fac<" lean monthfJ-heavy mon-
soon will be there and nothing will 
be available to eat. In many villag-
es. the people will be forced to starve. 
So. it is the duty of the GOvernment 
of India to store sufficient food. 
Otherwise. there will be a crisis there 
the like of which we had aeen earUer. 
There is no use in saying iliat gov-
ernment were not told earlier. So, I 

want that sufficient food should be 
stored there. 

As a long-term sol ution to the tood 
problem. the Government of Indio 
should improve the fisheries there. 
because fish is one of the main items 
of food in Kerala. If Government 
can use their IOod offices with coun-
tries like Norway. Sweden and Japan. 
which are advanced in fisheries. and 
enter into collaboration arrangemenls 
with them for their schemes. the food 
problem of Kerala can be solved to 
a large extent. 

Coming to communications, in 
Kerala we have a large number of 
rivers which are not bridged and 
people find it difficult to go from one 
end to another. From Calicot or 
Malabar side. we can go to Madra. 
the next morning by the express 
train, but for going to Trivandrum, 
which is the capital of Kerala, we 
have to change three tmins and it i. 
an ordeal. Government officers also 
find it difficult. This has added to the 
neglect of Malabar area. 

Government is under the impre.-
sion that Kerala has progressed in 
many thilllgs like education, commu-
nication. etc. But when they speak 
about Kerala. they think only abnul 
Travancore-Cochin part of Kerala. 
Malabar. which was formerly under 
British rule. is still backward. I am 
shocked to find that Korala Govern-
ment has decided not to open any 
more new schools and colleges to 
Kerala. because they have reached a 
super-saturated, position in finances. 
But the people of the backward tal uk. 
of Ernad and Tiror in Malabar are 
really shocked. Just now an awaken-
Ing has come there and people arc 
thinking of joining schools. But Gov-
ernment says'llo schools. just because 
there is educational progress in Trs w 

vancore and Kottayam. This is illo-
gical and un'llnd to say that the, 
would not give facilities to send 
children to schOOls. Government of 
India should come to our rescue and 
giTe money to start more .chool. so 



Demands for MAY 10, 1965 Grants-KeTala, 1965-66 

[Shri Koya] 
that certain backward areas of Kerala 
may improve. 

15 hrs. 

Kerala had connections with Arabic 
long before Bri-tish came there. 
India's relations with the Arab coun-
tries are very cordial now. We have 
got abundant goodwill in the Arab 
countries for India. So, the time hal 
come to encourage Arabic education 
there. Arabic like Sanskrit is a 
classical language. The additional 
benefit for Arabic is that Arauic is a 
language spoken in many countries. 
Unfortunately, the Government has 
not realised this. There is only one 
teacher for Arabic at Trivandrum for 
the University College, Women's Col-
lcge and Intermediate College com-
bined. No other subject is taught in 
more than one college simultaneously 
by any single mem'ber -anywhere in 
the State. The posts must be sepa-
rated and three persons appointed in 
his place. For five Sanskrit students 
a teacher was posted to Kasargode 
College, but for 30 stuttents nobody is 
yet appointed for Arabic. There are 
a good number of students willing to 
offer Arabic in the Government Col-
lege at Calicut. A post may be sanc-
tioned in that college also. A post 
of a lecturer in Arabic may be sanc-
tioned in the Victoria College, Pal-
ghat where also there will be a justi-
fiable number of students willing to 
offer Arabic. Oriental title course in 
Arabic may be sanctioned in the 
Pattambi sanskrit College, as wa. 
suggested by the College Advisory 
Council. It will be a step forward in 
the way of national integration if a 
new courSe in Sanskrit main and 
Arabic subsidiary and vice t'ersa can 
be started in that college. That will 
go a long way in our national integ. 
ration. 

Mov I now bring to th~ notire of 
the Government of India the need to 
develop the airport at Calicut. Cal! .. 
cut. as you all kno'9r, is 8 very im-
portant station. It is an international 
point. The Portuguese, the French 
and others came to India in search of 

pepper, ginger and cardamom through 
Calicut. Even now it is important. 
I think with the possible exception of 
some place in Conda, Cali cut is one 
of the big"est timber centres of the 
world. Even now We have got Euro-
pean plantations and European bU~l­
nf;!Ss companies there. But, unfor-
tunately, for some reason or other 
the promide given by the Government 
of India as far back as 11)59 that they 
will start the Calicut airport has not 
yet matcrialj·sed. We are still agitat-
ing for the aerodrome. I do not 
know why the Government has not 
inc! uded the construction of that 
aerodrome this year. I hope the 
Government will consider this point 
and i,t will be included in the next 
year at least and the PWD Depart-
ment of Kerala also will realise Its 
importance. 

Lastly, I am very glad that Shfl 
Patil, a friend of Kerala, is present 
here, even though he has come for a 
differcnt reason. I must bring to his 
notice the ract that this time our State 
has not evcn been allotted a single 
inch of railway line. This was the 
caSe in the last budget also. I am 
told that the Kerala Government 'las 
not recommended certain lines. At 
least we must be given the 30-mile 
n:.i1way line from Nilambuf to C31i-
cut. Even now We have a line from 
Shoranur to Nilambur. But I am told 
that ilt is funning at a loss and the 
Government may take it away as they 
have done during war time. If this 
line from Nilambur to Calicut is 
sanctioned then the line will not run 
at a loss ~nd the technical argument 
of the Government of Kerala having 
not recommended it also should not 
be there because it is only an exten-
sion of the existing line. 

I do not want to take more time of 
the House. There are other cut 
motions also. Even if it is not pos-
sible for the Minitser to reply to all 
my cut motions. I hope he will consi-
der them and let us know the action 
taken by the Government. 
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Shrl Kappen (Muvattupuzha): Mr. 
Deputy-Speaker, Sir, there is a saying 
in Malayalam: 

"Ooom vannalum unni piran. 
naLum korar.u kumbilil kanji" 

1t means this. Whether there is a 
feast because Of the birth of a new 
child or there is Onam which is a 
national festival, the poor man, the 
labourer will get only his u;ual rice 
gruel. This is the fate of Kerala to-
day. We hear much about a bumper 
crop this year, we hear of grains 
flowing into the market we hear of 
wheat prices going down, We hear 
about reaching the target and the 
creation of buffer-stocks by import of 
large quantities of foodgrains from 
outSide, and yet we are to be content 
with six ounces of rice. Even that 
rice which is supplied to us i'3 of 
such a low quality that the people 
who eat it get sick and to normalise 
their stomach they have to purchase 
from the open market (lnteTTup-
tion). If you gO to the open market 
the price has gone So high that a mea-
sure of rice which could be purchased 
from 9 annas in May last has got to 
be purchased at R,. 1.50 Or even Rs. 
2.00. When the people of Andhra, 
Madras or Mysore can haVe 16 or 17 
ounces of rice, We have to be satisfied 
with six ounces. I do not know what 
crime we have committed. Is it be-
cause we are not producing enough 
for our consumption that we should 
be starved like this? We say we are 
a nation. Are we really a nation? We 
speak of national integration and 
we speak of removing regionsl 
disparities. I ask i·: this the 
way you are removing the regional 
disparities? You have cordoned off 
Kerala by the creation of new food 
zones so that Kerala may have a de-
ficit of food always. Added to this 
com .. the question Of scarcity of kero-
sene with the result the poor man in 
Kerala today is living in darkness 
without food. 

This is an inequitou', unjustifiable 
thing. There is no justification for 
continuing thi.. The present zonal 

system has to be abolished and free 
flow of· rice from other States to 
Kerala must be allowed if Kerala has 
to be saved from the difficult food 
situation in which it is now. 

Coming to the Budget a look at the 
Budget would produce 'an impression 
that the person who framed the Bud-
get did it in an irksome mood of do-
ing a duty which he was not suppos-
ed to do. Sir, our Finance Minister 
is the apostle of brevity. Last time 
he wound up the debate in one sen-
tence. If brevity is a virtue all hats 
off to him. Not only on the' question 
of food, but with regard to other mat-
ters also much intere<t wSs evinced 
in this House for Kerala. But I find 
that those people who took that much 
interest just a few minutes ago are 
not here to take up any rea] matters 
concerning Kerala. They have nO in-
terest in them. The political que:;-
tiun is kept in the forefront so that 
they ('an get a snipe at the Govern-
ment. The real problem in Kerala 
ig not political, it is economic. Con,i-

, dering the density of population,-1250 
per square mile-('onsidering the 
huge unemployment in that State-
a survey conducted On the eve of the 
Second Five Year Plan showed that 
4.2 per cent of the (otal population of 
Kerala are openly unemployed and 
the figure for all India was 0.58 per 
cent at that time-considering the 
scarcity of land for cultivation and 
other ·thing" the only solution for 
the problem of Kerala i. rapid indus-
trialisation. 

But when the Question of rapid in-
dustrialisation comes, for industriali-
sation certain basic factors are neces-
sary. For example, the presence ot 
natural resource:; 1he overhe-ad faci-
lities and some kind of industrial fuel 
are necessary so that industrialisation 
may be po'sible. Kerala is rich In 
natural resources. Kerala has reach· 
ed a standard of providing better faci-
lities as compared to other States. The 
agricultural .ector I. much morp ad-
vanced, better organise, than In other 
States of India. If all these things are 
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taken together, there is the climate 
for industrialisation. But there i'3 one 
sine qu.a non of industrial progress. 
this is, the pre3ence of some industrial 
fuel. So far, no deposit of industrial 
fuel has been found in Kerala. But 
it is offset and campen 'aled by the 
great potentiality for hydro-electric 
Power production. There are 44 rivers 
in Kerala out of whi..:h 41 run west 
and the short distance within which 
they fall into the sea is So sharp that 
there are a number of cascades, steep 
falls, which afford great potentiality 
for hydro-electric power development, 
The cost of production is the low",t 
in Jndia. The initial investment re-
Quire.ct is also very low as compared 
to other States in India. The initial 
investment required for 1 k.w. of in-
stalled capacity in Kerala is Rs. 750 
to Rs. 800 whereas it is R,. 1200 to 
Rs. 1500 e}·ewhere. In spite of all 
this, as Mr. P. G. Menon pointed out 
the other day, we have to go to 
Madras with a begging bowl for elec-
tricity. The Finance Minister has 
mentioned in his speech, in his statp-
ment that in spite of the power cut 
that had to be imposed. the industrial 
production has not been ;hamnered. 
That is an ontimistic note for which I 
am thankful to him. But the fact 
is that many of the industries had to 
be closed down for a period and had 
to suffer gre.3! loss bC'cBuse of the 
shortage of supply of electricity. Why 
does this happpn? 

Then. some mention wn';; made 
about Jdikki project. It is a project 
In my constituency which is expected 
to produce 500 MW of power and 
that proj('ct has been working pro-
P<"rl:v. All the inltiol work has been 
finished. It was prol(ressing very well 
but somehow or other, for some rea-
son or othf'r. the Finance Mini"tTY 
has decided to slow dOwn this work. 
Well. I cannot vou('h for it but there 
is a feeling growing in Kerala that 
because of the water dispute between 
Madras and Kerala, Madras demand-
ing the water from the Idikki pro-

ject it is being slowed down. If it 
is a' fact. I do not get words to ex-
press what is rising in my mind. 
Therelore, I do not say anything 
more about it. 

An hon. Member: You mus~ say 
it. 

Shrl Kappen: The Canadian Go\'-
ernment, as has been pointed out. has 
promised to give 25 million dollars 
for this and in this year's budget of 
Canada, they have provided for 500 
million dollars for toe ldikki pro-
ject. The only thing that is wanting 
is the matching grant from the Cent-
ral Government and this Government 
is parsimonious to provide it. Last 
time. while WE' were arguing the 
Kerala caSe Mr. Tyagi who has got 
• heart. cried out here, "We will do 
something for Kerala this time" but 
here is the Finance Minister who is 
slowing down the project. I can as-
sure him one thing that he will not 
die of heart failure. 

Shri N. Sreekantan Nair (Quilon): 
He has no heart. 

Shri Kappen: I need not answer it. 

Why is this scheme being slowed 
down when the Canadian Govern-
ment have appointed Consulting En-
gieers who have come here and they 
have provided 25 million dollars for 
this? This Government is parsimo-
nious and it cannot find the matching 
grant even. I. therefore. urge upon 
the Government to change this atti-
tude, to understand the feelings of 
the people of Kerala and to read the 
writing on the wall. There is a feel-
ing growing that it is breau"e of the 
water dispute between Madras and 
Kerala that this project is bein~ slow-
ed down. It wilJ be nO good n()in~ 

that I urge upon the Government to 
take proper stf!oPS to see that the 
Idikki project is not slowed down. 

Then Sir many things have been 
pointed out here as a remedy for the 
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food problem. Mr. Kum.ran was say_ 
Jng that statutory raLioning must be 
established in Korala. I do not agree 
with Mr. Kumaran. There is no ne-
cessity for It. Statutory rationing 
means corruption; statutory rationing 
means lot of difficulty for the people. 
Therefore that i'o not necessary. The 
only thing to be done is to abolish 
thig present zona! system and to al-
low free flow of rice into Kerala and 
then the problem will be solved. 

Another thing is about the question 
of levy. They have now mtroduced 
informal rationing. The very idea of 
informal ratiOning involves the other 
idea that there is rice in the open 
market for purchase because, if it is 
statutory rationing, the Govern-
ment takes up the entire re3ponsibility 
of supplying food to the people. But 
in an informal rationing, they give 
only a part of the food and the rest 
IS to be found from the open market. 
Now if the surplus paddy from agri-
cult~rists is taken and levied where 
will the poor people go for . finding 
rice in the open market? There will be 
no rice eoming to the open market be-
cause ot that. Therefore, it is against 
the very idea of informal rationing to 
insist on levying and taking paddy 
from the agriculturists. And then. no 
proper price is paid to the agricul-
turist. Not only a remunerative 
priCe is not paid, even the cost 
price is not paid. I thought when Mr. 
Ajit Prasad Jain who wa', with us. 
went to Kerala, he will be able to 
solve this problem. In fact we told 
him that this levy system ~as going 
to ('Teate troublc· and, therefore, he 
should see that the levy system i, 
abolished. But our officers are very 
Q(ever and they have somehow or 
other managed to hoodwink him and 
this levy system is being insisted 
upon. I would request the Govern-
ment to see that this levy system may 
be abolished Rs early 8!{ po::sibl(' so 
that there may be rice in the open 
markpt and the zona] system also may 
be aboljo,hed sO that the free flow of 
rice to the Kerala State may solve the 
food problem Of that State. 

lY65-66 
Mr. Deputy-Speaker: will call 

the Mmister at 4 O'Clock. Shri Sree-
kantan Nair. 

Shri N. Sreekanlan Nair: Mr. De-
puty-Speaker, Sir, it has been pOint-
ed out that this io only a provisional 
budget and that a serious study of 
the problems of Kerala has not been 
undertaken in this budget. 

Sir, the hon. Members from all 
sides of this HOuse, induding the. 
Congress Members have been com-
plaining about th~ treatment mcted 
out to the State of Kemla. Why? 
The financial condition of Kerala cven 
today, after three Plans have been 
completed, is so bad and so backward. 
I can gIve you some of the features 
of the economic position of that State. 
The peT capita income from industnes 
in Kerala is Rs. 124 as against the 
all-India figure at a;. 544. The in-
vestment from income in Kerala is 
3.4 pCI' cent as against thc all-lndia 
figure of 6.5 pel' cent. The pn capita 
tax in Kerala is 11.6 per cent where-
as the all-India figure is 10.3 per cent. 
that is, 1.3 is paid more per head than 
anywhere else throughout the coun-
try. 30 per cent of the families get 
only Rs. 8 peT capita income. That 
is the position. And the climate ot 
the indu"trial development of the 
State is not warm. Out of 2700 so-
called industrial units, not even 10' 
have a complement of more than a 
thousand workers, not evon 2. em-
ploy any affective machinery and not 
1 unit constitutes basic or heavy in-
dustry. Out of 4 industrial under-
takings that had been proposed to be 
set up during the 15 years. only two 
hav(" materialised. and the third one, 
the ship-building project. is in the 
~tage of field survey ilnd the fourth 
('me, 1h~ Pre:'ision In<;truments Foe'-
tory, is in' suspense. 

As for the pOSition or the Railway!'), 
we have only about one· fourth of the 
all Inq.ia average for railway line or 
mileage for one lakh of population. 
So. Sir. the induS'lrial development of 
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the State has become a very impor-
tant point. One 01 the very effective 
lnullstnes, namely, the mining indus-
try, has been killed by the Central 
Government. Now it Is said that the 
Kerala Government was forced to 
hand over the Travancore Minerals to 
the Rare Earths Limited. I am al.o 
told that they are going to have their 
.clutches at the F. and P. Minerals also, 
which is the last remaining unit. It 
is working at half its normal strength 
and is under the Kerala Government. 
That may also be closed up. This is 
the treatment of the Central Govern-
ment whenever it comes to the ques-
tion of Kerala. 

Regarding planning, the bac!nvard 
State.:; can never come uP if the Gov-
ernment of India adopt the approach 
that on the resources of thc Statc 
,only will plans be formulated, 

Secondly. Sir, I do not under-
stand why loans could not be advanc-
ed for power projects, The Central 
Government had been kind enough to 
spend Rs, 173 crores initially, and 
TIs. 250 crores ultimately. for Bhakra 
Nanga\. There is also the Neyveli 
Project for Madras, and there have 
been other projects al'.:50 in other 
States. But when it comes to the 
question of Kerala. t.hey wou1d 
not give any loan but would 
expect the State to depend on its 
own finances. After all, we are giv-
ing the Centre due interest. Regard-
ing the Sabariglri Project, the Cana-
dian Government is charging only 
three-fourth per cent interest. Gov-
ernment if thev had received the 
money ~nd paid-it over to the Kera]a 
Government would have got 5! 
per cent. Even economically they are 
takin>: some profit. We are prepared 
to give the profit, but they do not 
want it; they dO not want the deve-
lopment of KerBla even in the matter 
of power projeel', For the year 
1964-65, the Kera1a Government de-
manded R •. 30 crores. The Screen-
ing Committee, which b: entrusterl 
with the work of screening and 

rationalising such proposals, recom-
mended Rs, 23 crores, When it went 
to the Planning Commlssion-of course 
Planning Cornmission':s representa-
tives were in the Screenine Commit-
tee-they reduced it to Rs, 16,75 
cmres and when it came to the bud-
get, it is Rs, 15'8 crores, This is the 
state of affairs. There is no reason 
why electricity projects should not be 
encouraged or loam should not be 
given because these loans are given 
on very solid securities: bec8u3e the 
State produces power at less than two 
pies per unit. We go to Madras with 
a begging bowl and we get a very 
paltry quota; at what price? Six pies, 
Sir, we are bound by contract to sup-
ply a few industries power at three 
pie', So the Government of Kerala, 
in borrowing power from Madras, lose 
three pies per unit because Madras 
levies that much from us, And, Sir, 
YOU know that Kerala is a water-
~bundant State, We can produce 
power and supply the entire country 
at much cheaper rates. What is the 
meanin~ of planning if you do not 
have the national outlook on these 
questions, if you cannot approach the 
problem in the national spirit and see 
that power and other natural re-
sources are developed in thOSe areas 
when, they could be developed cheap 
and 'Supplied to other areas so that 
the entire needs of India are met, The 
principle of treating India as one en-
tity and of having one major purpose 
of development of India as a whole 
is never applied. 

Sir, on the question fJl important 
projects, the Sabarigiri project that is 
finan::ed by the loans 110m America 
was stnpned last year for twenty days, 
becau·e there was no cement, This 
veal' al'$o the po~ition is exactly the 
~ame. The State Government wanted 
48,000 t~nne" of cement. But you 
have j:!:ven only 24,000 tonnes. Now 
the rains are coming, If cement is not 
e-iven in time. rains win wash away 
nll the work t"at h.s already been 
done and so much of money wilt be 
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wasted. The allocation for the Electri-
city Board is such that works have 
been stopped at the level of roofing; if 
roofing is not put up within a period 
Of, say, three weeks, it will bring 
down the entire construction. We had 
demanded only Rs. 4'4 crores. Mr. 
Krishnamachari, I am informed-be-
cause I am a member of the Plann-
ing Committee-agre~d to consider 
thls in his private talks with the aut-
horities. But, Sir, when it comes to 
realities, when it comes to the ques-
ton of appreciating and understanding 
the problems confronting Kerala, nei-
ther the Home Minister nor the Fin-
ance Minister is in the House; they 
"send third or fourth deputy; they re-
main here for some time giVe VCT\' 
loud promises and then go' away. Thdt 
rcal1y is the position that confronts 
Kerala. Sir, I would request you to 
see that at least some of the problems 
are tackled. so that the people of 
Kerala may have some relief. 

As to the question uf police rule, 
nowhere in the country will you find 
such a police. The other day one of 
OUf very important officers had the 
audacity to teU me openly that they 
would later on raze down a building 
after constructing it now if it was not 
found convenient. This is the type of 
bureaucrats that we have. Yesterday. 
Sir, in a private conversation there 
was an interesting episode. Somebody 
in a jocular manner referred to a 
senior police officer. He said. !lIf you 
had been in Kerala, your backbones 
would have been broken for this 
language". The police officers at the 
Centre do realise what is going On in 
Kerala. A man, who criticises any 
government officials in Kerala is not 
safe; his backbones are not safe; his 
body is not safe; he is taken to the 
lock-up and is mercilessly beaten up. 
We have several such instances and 
very recently. I have written to the 
Governor regarding a very serious 
attack on members of the public-a 
Vice President of a Panchayat. There 
was also the other story of a man who 
had been taken to the Police Station 
and had been returned dead. No action 
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has been taken again~·>t the concerned 
police officers and the :natter is be-
ing hushed up. 

Therefore, Sir. Kerala is now fac· 
ing the rule of the jungle. Under 
the President's rule, Kel'ala is under· 
going the rule of the jungle. If that 
continues, naturally it affects your 
Party, the Congress Party at the 
Centre, and its reputation. At least 
from that perspective :hese malter. 
may be gone into. . 

15.29 hr •. 

rSHRI S. N. DWIVEDY in t.he Chair) 

Shrl Nataraja Pillal (TrivandrumJ: 
As I told the House the other day, 
dIScussion of the Kerala uudget in thi~ 
House will not produce the re~ult we 
anticipate. first of all. riue to the limi-
tation of time and the want Of fadIi. 
ties to know the realibes of the con-
ditions in Kerala which are neces-
sary for the propel' appreciation of 
the budget as a who!c. Certain, Sir. 
some Members may t.ak,:, interest and 
look into the budget. But for the 
House as a whole, to understand the 
real implications of the budget and 
to offer constructive cl'itici '!m to bet-
ter the conditions in Kerala the dis-
cussion in the House will not be' very 
useful. Various aspects of the budget 
have been brought forward bv m, 
colleagues here and I do not w~nt to 
go into the other details. r .haJJ con-
fine myself to one aspect or the mat-
ter. During this vear. the FinanC'e 
Commission is sitting to allocate re-
venues between the Centre and the 
States. The report of Ihat commis-
sion i~ expected to (,'ome by nf'xt year. 
But before the preparation of the re-
port and before the award of the com-
mission is made, the representatives 
of the State have to »ut forward 
their case bero", the commission for 
fresh allocations. Sincp the admini.-
tration i::; now vested in Parliament 
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and it is conducted undpl' the Presi-
dent, and as such, by the Central 
Government, the rep;.'csentation for 
Kerala has to be presented by the 
Central Government to the commis-
SlOn appointed by them. A proper and 
realistic approach will really solve 
much of the difficulties cf the Kerala 
Govcrnment. I hope that the finan-
cial allocation to the State will be 
done on a rational bafi!-J. 

Today, the Kerula Government 
has a loan to the tur.t;'! of about Rs. 
130 crores. For the payment of in-
terest and the loan Instalments, the 
State has to find somewhere near Rs. 
9 or Rs. 10 crares per annum, As 
my han. friend who had spoken be-
fore me had pOInted out, We are one 
of the most highly taxed States of 
India, and OUr taxation has reached 
the upper limit. At th2 same time, 
the sources of revenll~ for the State 
are very limited. Under the terms of 
the Constitution, the sources of re-
venue allotted to the State are not 
elastic enough. The only source from 
which some revenue can accrue 
to the State, and which' is in the 
nature of revenue, is sales-tax. I 
have heard here th(~ nitici'Sm that 
sales-tax work;; hardship, but I do 
not believe so. Although the mer-
chant classes come forward with their 
criticisms and complaints against the 
sale-tax all that they have to do is 
only to' transfer the ~ale'S-tax realis-
ed by them to Govern".ent. They are 
not being taxed actually. In fact. 
sales-tax· is a consumer tax which 
fa1k; on the consumer. One' change 
which was effected in sales-tax in our 
State in recent years wa-; the imposi-
tion of a very small sah_~-tax on rice. 
Formerly, under the scheme of sales-
tax in the Kerala State, all food-
stuffs and the necessitie, of life were 
exempted from sales-tax, but in re-
cent years, sales-tax "as been impoo-
eli upon rice. Sales-tax is elastic 

enough and is the only source which 
can give some revenue to the State. 

In our State, under the Directive 
Prrnclple enshrined in the Con:;;titu-
tion, we have enforced prohibition a. 
a l'esult of which we have lost a 
sizable income. Tht'n, rightly or 
wrongly, land tax wus rntionalired 
and a basic tax was introduced, and 
lIS 8 result of thIS, the land tax also 
lost it;. elasticity. But recently, on 
the baSIS of a plantation tax, land tax 
has been revised. and af. OJ consequ-
ence, land revenue h:., looked up to 
a certain extent. But the realisation 
of land tax was prohibited by the 
Supreme Court's judgement and there 
was a stalemate. Xow, that has 
been solved, and the right of the 
State has been recogni,ed to impose 
plantation tax on pjantations and on 
land. So, there is a llossibility of in-
creasing the land revE!nue, but only 
to a very limited extent. 

As I have already pointed out, 
the sources of revenue in my State 
are very limited. Moreover, we are 
steeped in debt. We have no assets in 
the sense that we ha,"p no taxable 
sources from whiCh to realise more 
revenue. But at the same time, the 
State has an integrated welfare 
scheme under whiCh the amount that 
this State spends un an average 
on education. public nealth and com-
munications is much higher than in 
other States. So. the commitments 
of lhe State and the felt needs of the 
State to finance their budget are 
such higher than in other State •. 
Unless the Centre come forward 
to fill the gap with some grants, 
the administration of the State can-
not be carried on. !t will be difflcult 
to faCe the financial ~itt\o.tion without 
help from the Centro. Even now. 
under hhe last financial award. if I 
remember the figure aright, the Kerala 
State is getting a grant to the tune of 
about Rs. 3 to 5 crores, I thin1< It is 
.omewhere near Rs. 5l crores or so, If 
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my memory serves In~ aright. But I 
would like to point out that this 
grant is insufficient a'S wi 11 be evident 
from the series of dehcit budgets that 
the Kerala Government had been 
producing during the last seven years. 
During this year and also during last 
yt:ar the budgets were, of course, just 
balanced. But the budeets earlier (0 

these from 1957 onward. were deficit 
budg~ts. In a sense, the commit-
ments made by the StHtf' cannot be 
kept up unless they h,we some addi-
tional sources of revenue for which 
we have entirely to depend upon the 
Centre. So, this aspect of filling the 
revenue gap and suggesting measures 
to tide over the difficulty, will have 
to be undertaken by the Central 
Government ilS the administrators 
de facto, of Kerala today. That is 
how I think. There is yet some 
difficulty in that. Therefore, we 
have to draw the attention of the 
Government and tho HQUSC to the faot 
that having taken over the responsi-
bility of condUcting the administra-
tion of that State the Central Gov-
ernment must dis.:harge that responsi-
bility in (he best way possible, in the 
interests of the peop;e of that State. 
I trust that the Fimlllce Department 
of Kerala Stute will be presenting 
their demands. as is usually done 
before the formulation of the Five 
Year Plan, and as is usually presented 
before the Finance Commission ap-
pointed at that time. Similarly. I am 
sure that the same thing will be 
done in the context of the Fourth 
Plan also and that memorandum 
in connection with the Fourth Five 
Year Plan will be prepared and 
submitted tu the Fourth Finance 
Commission. But I would submit 
that we have to be represented 
by the Central Government nominees 
for this purpose. That responsibility 
should not be left to the State no-
minees alone, because it will be diffi-
cult for them to do so. The responsi-
bili'v for the budget is now that of 
the ~ Central Government. and it is 
the:\' who have to run the Kerala 
Government. The Kerala Government 
have lost their separate corpus Or 
identity. It is a State which is noW 

managed and conducted by the Cen-
tral Government. So, the Central 
Government have to take over the 
responsibility of finding funds to ftll 
the financial gap. I would therefore 
submit that even in the allocation of 
revenue, percentages on some of the 
taxes can be changed, but I do 
not know how far that would help. 
I would plead that because of the 
denSity of population in our State, 
and because of the VOOl' economic re .. 
sources of the State, the divisible per-
centage may be maue higher for the 
Kerala State. Whether a claIm to 
that extent can legitim"tely be put 
forward is a matter for consideration, 
not only for the KtTc . .ila Government 
and the Kerala Government officers, 
but it i, a matter for sympathetic 
consideration for the Central Govern-
ment, the Centra! Finance Ministry 
and the Central finance experts. It 
the problem could be approached on 
those lines and a hi!:her percentage of 
the divisible pool allotted to Kerala. 
that may alleviate the acute financial 
distress in that state. In view of the 
welfare activities undertaken hy that 
state. the grant-in-aid has to be re-
vised and fixed at a tolerably good 
level. 

There is another factor I wish to 
bring to your noticf'. Among the 
children of '5chool~going age of 
Kcrala. 86 per ('eut arp. in schools. It 
We proceed at thi·:; rate, we can reach 
cent per cent attendance in schools of 
children &.1 conceived in our Constitu-
tion. The Constit.ution has envisaged 
universal compulsory ;Jrimary educa-
tion within a period of ten years. 
Though nothinp, perc(:ptible has oc-
curred in other ~tates, S'':; far as 
Kera1a is con£"crned, we have reach-
ed 86 per cent and.,hall reach the 100 
per cent mark if we ~o at this rate 
or progress. That re~ponsibilitv has 
to be undertaken by 1he centre be-
calise a few years ago in 1955. when 
information was rollected about the 
condition of Bchools. it wa" found that 
50 per cent of the gov~r!lment "choolo 
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[Shri Nataraja PilIai] 
are rickety, dilapidated and required 
renovation or reconstruction. 

Mr. Chalnnan: He must conclude 
now. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is a fLirmer Minister of 
Kerala. He therefore, knows morc 
about Kerala. 

Shri Nataraja PilIai: There are bet-
Ween 1500 and 1800 '"eli schools to 
be renovated. That requires capital 
inveRtment. This is a fattor that may 
be remembered and sufficient finances 
granted to the State. 

Shrl Vasudavan Nair (Ambala-
puzha): I am very glad that you, Sir, 
are in the Chair at this time, 

Shri Harish Chandra Mathur 
(Jalore): No aspersions on the Chair. 

Shri Vasudevan Nair: Becaus(-~ 

am sure you will understand and ap-
preciate the problems of Kcrala more 
than many others. 

In India, there arc states which are 
fortunate and there are states which 
arc unfortunate. There are states 
which are born poor, there are otheTS 
born rich. Rajasthan is also in the 
catogory of the unfortunate states. Per-
haps more states in India are in the 
unfortunate category than otherwise. 
It is not becaUSe of their fault. li'c..r 
various his10rical reasons, de'Jelop-
mcni in India was such that there 
was concentTation in a few placeR, and 
it is hecause of that that a few arc 
fortunate ~tatcs in that respect. 

Perhaps we from Kerala shou;a 
now feel very happy and reassured 
bpcause in this House at least during 
this budgeL session, we were hearing 
so mnnv assurances and reassurances 
from th"e Treasury Benches. As a rna t-
Ier of fact, the heaTls of the Central 
Ministers are now overflowing with 
sympalhy for Kerala. 

Shri M. K. Kumaran: Lip-sympathy 
only. 

Shrl Vasudevan Nair: It is a mat-
ter of opinion. But there is absolutely 
no dearth of words; millions of words 
have come out from 'our Central Min-
isters. But I am one of those who feel 
th.t it is nothing more than lip-sym-
pathy. Let me be very frank and 
very blunt about it. This is our ex-
perience till now. That is why I am 
talking in this vein. One sign of that 
is today's debate. I do not know 
what is the special work that the Fin-
ance Minister is doing today. Maybe 
he is engaged in the other House .... 

The Minister of Planning (Shri B. 
R. Bhaga\): He is piloting the. 

Shri Hari Vishnu Kamalh: The 
party election. 

Shri B. R. Bhagat. . the Finance 
Bill. 

Shri Vasudevan Nair: About the 
Minister of State who is in the House, 
I can tell you one thing. I was closely 
observing him. He has succeeded in 
hearing not even a single word of the 
speeches made in this House till now, 
.because he was engaged in very seriou$ 
conversation with his senior colle-
ague. 

Shri B. R. Bhaga!: For live minutes. 

Shri Vasudevan Nair: Th;s may be 
a minor matter. 

Shrl B. R. Bhaga!: I am sorry. This 
is very unfair. I have been in the 
House for a very long timc. I do not 
know. The hon. Member must have 
come now. I was here right from 
the begirming. I have been listening 
and have noted down everything. I 
had just an urgent business with my 
colleague for five minutes. That wa' 
all. This is very unfair. 

Shrl Vasudevan Nair: Now they 
claim that they have fonned a sub-
committee. Let us see what it is gOing 
to do. We from Kerala wiIl wait and 
watch what is going to happen. 



14'43 Demands for VAISAKHA 20, ISS? (SAKA) Gr"nt.-Keruta, 
1965-66 

The problem of Kerala is one of 
Industrial development. It is mainly 
an econ'omic problem, as was put by 
many other Members. There is no 
doubt about that. The political crisis 
that has developed in the state is not 
a sudden crisis, but is a gradual deve-
lopment, perhaps an offshoot of this 
deep-seated economic malady. 

Shrl Dari Vishnu Kamath: On a 
point of order. After the declaration 
made by the Minister that the party 
to which he 'belongs is earnest about 
Kerala, let us have at least quorum in 
the House. 

Shri Uarish Chandra Mathur: There 
is quorwn. 

Shri Uarl Vishnu Kamalh: No, only 
~. 

Mr. Chairman: The bell is being 
rung--Now there is quorum. 

Shri Vasudevan Nair: It was decid-
ed in all wisdom by this House. that 
the Central Government and the Plan-
ning Commission should see that con-
crete steps are taken to Jift up the 
backward states. In the allocation of 
central !projects, it was decided by 
this vcr)'1 House that the G'overnment 
should sco to it that they are 
distributed in such a way that these 
backward states are given a helping 
hand. These unfortunate, backward 
states were making demands on the 
Centra I Government and the Planning 
Commission right from the Second 
Plan for central projects. because it 
was during the Second Plan that we 
made R start with real indm:trialisa-
tion. During that Plan, as many Mem_ 
bf>rs havE' made it ('lear in the House 
now and bofore. what the poor back-
ward, densely-populated, problem 
state of Kerala, notorious as a prob-
lem state. got was a DDT factory 
with an investment of Rs. 17 lakhs! 
At that time, there was a G'overnmcnt, 
8 coalition government, where your 
party was also a partner. 

Mr. Chairman: The Chair has no 
party. 

Shrl V""udevan Nair: I mean the 
PSP. 

The entire people of Kerala put up 
a demand that we should have cen-
tral projects with an investment uf 
Rs. 100 crores during the Tihrd Plan 
,n Kerola. The Minister may turn 
round and say that Kerala is getting 
the second ship building yard and the 
precisi'on jnstruments factory', that it 
has already got an oil refinery and 
the Hindustsn Machine Tool plant. I 
may add that the phyto-chemical plant 
was also allotted to Kerala. Nearly 
400 acres of land was acquired for it. 
and many people were evicted. There 
is a story behind it. But all this to-
gether will mean only an investment 
'of Rs. 52 crores. All these projects 
were expected to come up during the 
Third Plan. You know what period is 
left of the Third Plan, but up tili 
now, we understand only an invest· 
ment of Rs. 12 crores has been made 
out of this Rs. 52 crores. 

The story of the ship-building yard 
is alreadYI known to this House. It 
was expected to come up during the 
Second Plan. You may be interested 
to know that we have a Japanese team 
now on the soil of Kerala, wh'O ar~ 
going to have a soil test. Shri Raj 
Bahadur comes before the House and 
always gives a guarantee, takes a 
pledge that this project is going to 
come up, that he is going to have a 
contract with the Japanese firm. but 
we have absolutely no hopes despite 
these pledges and promises. 

So. what we request, what we de-
mand, of the Government and the 
Planning Commission is that when 
they formulate t he Fourth Plan. they 
should make amends tor it. Unte.;;~ 
heavy investments are made, and un-
less indust··i('~ which are lnhour·in-
tp.nsive are started in Kerala ~ither 
under the direct auspices of the Gov-
ernment. or even in the private sec-
tor if they CDn s:u('"c£'ed in that. the 
economic problem of Kerala cannot bE-
solved. No amount 'of words c:an 
solve the problem. We from Kerala 
would welcome an ounce of 8C'tion 
more than a ton of Words. I am tal1<--
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[Shri Vasudevan Nair] 
ing like this because of our bitter ex-
perience for the IllSt so many years. 

Coming to some other specific ques-
tions again the Minister is engaged in 
very serious discussion, what can we 
do? They are not even prepared to 
hear the Kerala Members even at a 
time when we are having an occa-
sion to discuss the real problems of 
Kerala. 

Shri Hari Vl,hnu Kamath: They 
are discussing Kerala, I think. 

Shrl Vasudevan Nair: One of the 
most serious headaches we have is 
s(s erosion. It is such a problem that 
-it has to be tackled as a national pro-
blem. The State Government. cannot 
cope with the heavy investment that 
is needed for it. It is calculated In 
expert advice, and advice from some 
American experts, that 120 miles at 
least of our coast line will have to be 
protected. Alread)1 the monsoon is 
coming, and another round of attack 
by the sea has already started. The 
sea has already entered parts of my 
t'onstituency. This is a national issue 
which has to be tackled at a national 
level. My friend says that 120 miles 
are not enough, but even for those 120 
mi les of sea coast to.be protected 
against sea erosion, an investment of 
Rs. 30 crores is needed. 

15.54 hrs. 

rSHRI KIIADILKAH in the Ch.air] 

A backward, poor State like Kerala 
-cannot invest this huge sum for the 
protection of the coast line. So, we 
request the Central Government to 
seriously take uP and tackle this as 
their own project, a national pro)ect. 
The Kerala Governor, Shri A. P. Jain, 
in his recent broadcast over the radio, 
has claimed that he has succeeded in 
making the Central Govemmf':1t agrE.'e 
that the anti-sea erosion p"oject 
should be taken up as a national pro-
ject. It that Information can be con-
firmed by this Government, we wi!! 
be very< thankful to the Government. 
Ali these years we have been request-

ing the Central Government to take 
thIS up as a national project. 

There is another matter on which 
we are a little agitated currently. The 
Minister may not be able to say any-
thing on it just now, but I would 
like him to look into it immediately. 
There is a very important hydroelec-
tric P"oject called the Sabarigiri pro-
ject. I am not dealing with the pro-
ject as such, but during the last few 
days a strike has been takin, place 
in that area. Nearly 2,500 employee. 
are w'orking under the Hindustan 
Construction Co., in this project. The) 
have their union, and they have been 
requesting the contractor or at least 
to tl'c-'8ot them as human beings not to 
force them to work tor the whole day, 
round the clock. I understand they 
are forced to work for 12 hours 00:1-

tinuously. No labour laws apply to 
them. Maybe, being in the hills, the 
labour laws do not apply to them, I 
do not know. A worker, after work-
ing for three years continuously, ill 
~ent out without being given a paisa 
as com.pensation or anything like that. 
I do not know the labour laws, but 
the worh:ers are treated shabbily OT 
inhumanlyl by this contractor. They 
went to the Governor, the L"bour 
Commissioner. There was a confer-
ence called, but the representative of 
the Hindustan Construction Co., re-
fused to attend that conferenre of the 
workers and the Jabour officer, and 
they were forced to go on strike. 

What is the attitude of the police 
and the State administration in. this 
matter. We have come to understand 
that the police are there to harass the 
workers. They are taking sides, they 
are adopting a partisan attitude. Shri 
Sreekantan Nair was referrin~ to the 
attitude of the police and the bureau-
cra<'v. Especiallv aft~r the aS~lImption 
of office by the President and the Gov-
ernor, th~ perhaps think thaI can 
behave 8S in the old days. Thig will 
not work in Kerala. That is very 
clear, because we have seen all th1.! 
before. So, let n'Ot the pollee and the 
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·Government officials take up this pusi-
lion. Let them try to sclUe the dis-
pute. We learn that many werk"r. 
have been arrested and are in cu.stod)". 
E.ven many trade union leaders were 
forbidden to enter the project site. 
Two people, both elected to the Ker~la 
Assembly in the recent elections, wert: 
arrested because they wanted to go 
to the project site to meet the work-
ers, to altend some of their nlec;.ings. 
Even the Congress newspapers report 
that there is tension developing on th <' 
spot. I would like the Govermilent 
to look into it. As justice is not dOl:e 
to 2,500 workers working 'on a naCona] 
project, Government should do some· 
tiring about it. Thev cannot allow n 
IlOntractor to act like this, withou~ 
caring for Jabour luws pa::;sed by this 
Parliament without their being imple-
mented by the Government. 

I shall conclude with only one more 
point, and that is also an oft-repeated 
Issue. That is the questi'on of police 
verification. That is also a common 
problem, not only for Kerala, but in 
Kerala. maybe because of the pecu-
liar political situation for the last so 
many yew's, we are suffering m'Ore. I 
bope you understand what this men-
ace is. A person will not get an ap-
pointment in Government service, even 
Il he i. selected by the Public Ser-
Yice Commission, unless there is Q 

report by a police constable that he 
can be aopointcd. There arc thoHsands 
bf cases, not one or two, where we 
bow that Innocent boys are refused 
appointment even atter selection by 
the Public Service Commission. This 
Is misusf'd to such an extent that this 
!las become another source ot corrup-
tIbn, b<-cause, it you can give Rs. 25 
·to a constable, sometimes you can get 
a good report. We know of many 
cases. personally I know of many (>B!ies 
'Where, for eX8m'Pl~, a" 'b'oy who fs in a 
conege. writes a test and Is 
selected and is appointed: he 
....... ks for ten months In the P &. T 
Department, but after that one flne 
lIlorning he is given a notice under 
nile 5(a) or some such thinl( that his 
aerviees are terminated. "Your .er-
...",. are tennlnated." ~Behlnd 1hl. is 
.4211 (Ail ;I;SD-,;8. 

a police enquiry report. This parti-
cular !>oJ I did not have any opportu-
nity to go out of the college and 
engage in any other activity; he was a 
student and he wrote an examination; 
lw was e Tl:1ployed in Government 
service. This inhuman practice should 
stop. As for the crying economic pcob-
lems uf KCl'ala, we arc going to wait 
and walch the real deeds of this 
Guvernment; till that time we are 
nut p;oepal'ed to take their words with 
confidence, 

16 hrs. 

Sltri lIarish Chandra Mathur: Sir, 
have ventured to interVHl1e in this 

discussion because I feel that Kerala 
has a lesson to teach at lhe all-India 
level and I think it would be belter 
if we could give a word of advice 
and warning to the present udminis-
tration. It may be an oversimplifica-
tiun 10 ~.1:V that Kcrala has rcco:"d-
ed its strong disapproval of the func-
tioning of the Government but it is 
crystal clear to me that it has record~ 
ed its disapproval of the fWlctioning 
of both the Governments run hy both 
parties, whether it was the Congress 
Party or the Communist Party. The 
first lesson which I feel we should 
have learnt and about which J have 
been stressing here at all times i~ that 
we should never put individuals above 
principles and political propricl.,' and 
integrity. If the Government and the 
Congress Party had tried (0 squeeze 
out the ex-Chief Minister out of 
power, J think the stnte of affairs 
would not have been wha~ :hey are 
today. People have recorded their 
vote against the ex-Chief Minister nnd 
the wav in whiCh the Government 
functi'o~ed at that time. For any hon. 
Member to blame the Government for 
throttling dOWn democracy in K~rala, 
it was more than unfair. ! think the 
Governmont was left with no alter-
native what,oever. It anythIng, the 
Congress Party could have been ac-
cused 'Ot not having conducter! it. own 
affairs in an appropriate and dlgnlfted 
manner. That apart. Govpmment ~'a. 
lett with no a'ternatlve. AfT that they 
could have d~ne. was u.at they couiet 
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have managed to bring the two fac-
tions of the Congress together and put 
up a Government. I congratulate the 
Government for not doing 80 because 
that would have been a patchwork 
and the people of Kerala have all the 
time suffered under this 80rt of patch-
work which has been t.her., all the 
time. 

What I want to stress is this. All 
these 'j.eans, whichever Government 
has been in power, they han worked 
under certain serious handicaps and 
their attention was distracted by vari-
ous extraneous consideration ~ and 
even though they were the popular 
governments, they c'ould not devote 
themselves to the problems of Kerala 
State and tackle them realistically or 
.e/Tectlvely. I would, therefore, advise 
the present administration headed by 
Mr. Jain to forget that ne belo>ngs to 
the Congress Party. His sole concern 
should be to give a really sound and 
good administration to Kerala He 
will be doing a great aervice to the 
Party, as such even to the Congress 
Party itseif, jf he does that. Both ihe 
Communist Part,1 and the Congress 
Party instead of raising an accusing 
.finger against the Government and 
saying about the throttlin;J of demo· 
cracy, they should consider these mat-
ters. Sometime before we used to say 
everything in the name of God. Now 
everything is done in the '1nme of 
":!.~ocracy: the attitude i.: blame 
somebody in the name of democracy 
It would be much better if b'oth the 
pArties instead of accusing each oth~r 
tried to be sober and understand thel~' 
weaknes~s and analyse <4:heir CWlI 
functioning and try! to s." now they 
could serve the State in a much bet-
ter manner. 

I have to say one thing more snd 
I shall then sit down. All the arrange-
ments that existed earlier and which 
had proved to b<o very beneficial re-
garding the food zones ""t" be 1<". 
tored. It was the most ill-advised 
step to separate Kerala from Andhra 

and Madras, even if we are goine to' 
retain these zones. I am ail opposed 
to these food zones and I have been 
trying to push this idea at all levels, 
in the party in (he executive and 
everywhere. The first step which the 
Government should take is to remove 
this big barrier of the food zone bet-
ween Kerala and Andhra. The sys-
tem which has proved successful iD 
the past should be restored. This will 
remove most of the difficulties. U. 
may not be possible in consideratioD. 
of all the relevant factors to have the 
various industrial enterprises there-. 
When we highljght the innus\riaI 
backwardness of Kel'ala, let us not 
[or get that India is one. I myself be-
long to the Stale of Rajasthan where 
we want certain public SE'cto!' enter-
prises. But that is only giving one 
side of the picture. Ther0 IS great 
mobility of population wherever you 
go. You .~~() to any public sector enter-
prises. You win find ~housand3 and 
thousands of people from Kcra! a func-
tioning there. Let LIS not misrepre-
sent; let us give the full picture be-
fore the countr.v. Only th~ o~her day, 
Shri Raghunath Singh was saying that 
nurses from Kerala had invaded the 
whole of Indio. It was p.ot. in an anta-
gonistic sense he was saying it. It is 
just highlighting a fact. Let us oot 
say in the name of national in:cgra-
tion only the othor side of t.he pIcture 
that is being done and say that this 
is done and that is not done. Wher-
{'ver the public sector enterprises are, 
they must be only at place. "'.here 
economic considerations and natlona! 
interest demand them. We must see 
that there is free mobility of people 
from such States and they are given 
the fullest opportunity tor employ-
melllt there. 

Shrl B R. Bhaga.t: Mr. Chaimmn, 
despite the fact that the hon. ~emb"" 
very unfairly charged me WIth not 
listen inll to the debates, I emphatieai--
Iv say that I have been present In the 
House throughout the discussion anot 
have taken note of aU the Important. 
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points made atlout the Keral .. ,budget 
and 1 would like to deal with them to 
the best of my capacity a.ld the infor-
mation that I have been abl,' to gather 
aiter the points were m"de. I have 
carefully gone through all the cut 
motions that had been m·oved and 
tried to assess the reactions, fcclinp 
of the Members. Though Members 
from Kerala will always be not satis-
fied about the Members outside Kerala 
I can assure all of them of one 
thing. The han. Member said that 
they might express mere lip·~Yll"'pa­
thies and feelings for Kcrala. About 
myself and about the ot:,er Members 
from outside Kerals, I can sav that 
the feelings and sympath:os ar~ gen-
uine. In the new context wha: eve)' 
responsibility has develo;>ed on the 
Government, they will try to di.charge 
11> the best of their ability and sense 
of duty. 

The main burden ot the points m::ld~! 
was that the problems of Kerala, par-
ticularl~·' economic problems. should 
not be neglected. Now that Parlia-
ment has taken over charg .... , they urJe 
upon Government to giVe due atten-
tion to this. True, in somf.! sellse 
the political aspect h"s dominated tho 
Kerala ~cene over the last few yC'ars 
That applies more tom embers or poli-
ticiami coming from Kernla than out-
side. We here today are more con-
cerned with the develoomental acti-
vity in Kerala, which should not only 
·be maintained but hos to De stepped 
up. In the last annual ;>Ian. we tried 
to see that the base is expanded In 
agriculture as well as industry. Th@ 
problems of Kerala are not wch OS 
can be tackled in B year or two, but 
only over a peri'od. If therp is poli-
tical stability. economic progress :is 
facilitated. Therefore, :n the condI-
tions obtaining in Kerala today, all ef-
forts have got to be mad~ to step up 
progress there. In the 3l1nual plan 
discussions Wf> hav~ tried to s~£' that 
for agriculture, funds are provided in 
a larger measure than la.t :yen .0 as 
to meet the demands for reachinq 
crucial targets in agricultural produc-
tion. The exlstin~ Ind·U5tri... In the 

public secl'or are being ~xtended. In 
the private sector also, the . evel of 
Government assistance has been ex-
panded. 

I grant that the overall scheme of 
this assistance for expansion is limit-
ed in size, but within this framework, 
the maximum effort is heing made so 
as to provide a larger base t'o the eco-
nomic development. The fourth 
plan must start with a bigger base. 
That is the attempt made during the 
past few months. Whether it is pro-
duetion and supply of food, industrial 
devt'lopmi.'nt or su('ccssfully t3ckling 
the chronic problems of underemploy-
ment and unemployment In Kerala 
and various other problems which 
create other social and poHticnl pro-
blems and tensibns there. a major 
effort has got to ·be made i·n the ruurth 
plan. So, all these issue. should he 
considered in their proper perspective 
while drawing UP the fourth plan. The 
level of activity has to be stepped up 
to match not 'only the requirempnts of 
Kerala, but keeping in view .n all-
India picture. 

The Finan('c Minister said last ti l ll\..'" 

that he would look into 'he budge· 
provisions and see to wha~ (Io'i'1\;nt he 
cou'd augment it this y,>sr. We have 
received certain proposals from Kerala 
G'overnrnent in respect ot v8rio~J5 
items like power "nd other thin,~s, 
which are being scrutinisPci:n lhc 
Planning Commission "nd the Fin"ncc 
Ministry and other concerned mini'3-
i1ies. Very soon we wil1 send out a 
team of senior officials to Keraln to 
dis"'uss on the spot those proposah, so 
that early del"isions are takC'1I and 
implemented during this year jf thf1Y 
are agreed to. This shows thnt the 
Government here h very ;rfW"'n to 
tacklp thp.se problems in thf' lip"1t of 
their capacity and provide su'·h funds 
as they ('an within the overa:1 srope 
of the budgetary position even during 
the course of this year. The proml .. , 
which the Finance MInister made lAst 
time i. being carried out In BPlrlt 8T1d 
1etter. 
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[Shri E. H. B~agatl 
I will come to specific points. Shri 

N air referred to the strike in Sabarl-
giri project. I have beell told th.1 
this strike has been withdran day be-
fore yesterday and everybody is at 
work. 

A number of hon. members referred 
i(J th(~ Idikki projl~cL This project, as 
apPloved by the Planning Commissi'on 
is c· timated to r'l.t Rs 4n .23 Nores. 
The foreign exchan6"e component 
comes to about n",. 12.5 ("0 '('s which 
the Canadian Government have "greet! 
to provide. Only a provision of Rs. 3 
(:rores has btl'n I;l.de in the third plan 
Preliminary works like approach 
roads and bridges are in progress. The 
State Government has asked for a lar-
ger appropriati'On. This is being con-
sidered by the Central Government. 

Coming to the larger issue of allo-
cation of more funds for power gpne-
ration, more than one member sugges-
ted that power development in Kerala 
has been meagre and more should be 
done. Actually in the third plan, the 
achievement is more than what was 
targeted in terms of financ,al outlay. 
That may be due to escalation of costs, 
Rs. 43.5 crores is that target. This 
year about Ro. 16 crores have bee~ 
provided in the annual plan. Ii this 
is fully realised, the total would come 
to about Rs. 57.5 crores. The ques-
tion of having a lartler base for 
power development in the lourth plan 
will be gone into in the light of the 
overall power requirement. of the re-

. gion as well as the country A. the 
House is aware, nOw we are thinking 
r.l Ihe whole country, having first re-
gional grids and then a national grid. 
If more power is generated In Shara-
vath7 in My\<l'ore and If it is on the 
88me grid, It could be utilised in 
Kerala Maharashtra or some other 
place. 'Very soon a major elfort will 
be made In the fourth plan to have 
one grid for the wh'Ole country. True, 
whatever I. posslbl" In Kerala should 
be done. But the main conSideration 
Is th.t power should b" generated, 

whether thermal OJ.' hyciru-eledric,--
we are also going to have atomic 
powf:r in the fourth plan-at the mini. 
mum per unit cost. If they are put 
on the national grid, the utilisation 
would also be very cfficient and the 
wastage of national resources will be 
less. So, although we look to each re-
gion, we are looking to the overall need 
of power generati'on. For example, we 
are producing today 12 million KW 
of power and we wlnt to step it up 
to 24 'or 25 mi Ilion K'N in five years. 
If thcy are put on the national grid 
I think these difficulties of ~egion.1 
shortages can be taken care of. 

Shri Koya: You can have the cheap-
est power there in Kerala. 

Shrl B. R. Bhagat: Then not only 
Kerala will benefit but the other Sta-
tes also will benefit. 

A point was made about the harijan 
welfare work in Keral.. They say 
Kerala is one of the States which has 
done well in thio Seld for a number 
of years and a considerable amount or 
m:oney has been spent for the enduca_ 
tional advancement of these people. 
But the com!>!aint was that harijan 
welfare funds last yea, !a!>sed. The 
largest Item, according to the hon. 
Member who raised this point, was 
reimbursement of tuition fees to prI-
vate schools for Scheduled Caste and 
Tribal students. These concessions 
are granted automaticnl!y by the head 
of the schoolo. There Is always a time 
lag. The schools give the concessions 
and then they are ret.mbursed. I 
think It is only a question of adjust-
ment and on"" the time lag is over 
this question will be settled. 

It was said that there Is a shortfall 
in agriculture and funds could not be 
used. This is, no doubt, unfortunate. 
The reaSon was that in the first tw 
~ars of the Plan the State Govern-
mpnt could not budget adequately In 
this sector beeause of their commit-
ments In other items like power. com-
munications, educati'on, health etc. But 
in the last two yean, after the mld-
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term p. un appraisal, emphasis has 
been given on ~gricultut',-·. In thi~ 

yeCl),' ~:lnud.l ei,ln we !HlVe tied to 
ml'e lill' n'quiremenfs of d.6riClllt Ilr(' 

a.:.:.! ~r0vis:on of funds Ins bl'l.'n Jl\idl'. 
In ti12se two la5t .leal's there is 
higher outlay. This year's fllbcat:O'l 
for agriculture is Rs. fi'7 crort'J a:., 
against Rs. 2' G Cl'ores in the '.Il1nua: 
budget 19f12-G3. This effort hos t.'ec·l 
made to step up the allonitiun~ fo: 
agricultuTt!. 

Some hon. Members rcft!rred to ar-
rears of ]and tax :tnd i~s collection in 
a I ump sum this year. The Lund Tax 
Act it so huppened, was held ultra 
vires. It had to be re-va lidated. Last 
year itself a considerable part of the 
arrears has been colIeeted. It is beeause 
of certain legal diffioultie3. It is ex-
pected that there would not be Bny 
alTears this year. 

A number of han. Members refer-
ed to the food situation. I think at 
present the fobd situation in Kerala 
is easy.. Although some hon. M"mbe .. 
said that Kerala is a separate zone and 
1I\e restriction Is creatin/it difficulties, 
that Is not the .Dol"t. The point I. 
that supplies are being maintained. 
The supply of 8 \)UJlce9 of rice and e 
ounces of wheat I. being malntulned 
and rullhon the . fair price ahOl)8 Is 
less. Therefore, along with the croP 
this year the overall position does not 
seem to be difficult. B\lt I can aS8lU'e 
the hIm. Members that the food Rltua-
tion In Kera1a I. always before the 
Central Government. I am told In a 
a few days the Food Minister I. going 
to Kerala. He will certainlY look Into 
the situation atresh and If anything 
needs to be done he will certainly d'o 
It. 

A pOint was made about sea erosion. 
It was a refreshing surprise to me that 
the han. Members referred to an Ame-
rican expert. 

Shrl Vasudevan Nair: Experts are 
e:q>erts. 

S!.ri II. It. Bbag<lt; 1 think that 
(JLj~cti\'L'I.y will hd;> tlv..:m add us 
aha. It is true it is n natiotl:Jl prob-
lem. We concede iL is a ll~lli,);lal 
problem. Both the Plannin l ! CLHl1rnis-
::-;ion and the Centr.ll Govl'l'nmcl1~ arc 
<lgteed on this poiilt. \V~ think t.lwl 
on y th(~ resources of Keral3. will flot 
be able to meet this problem. lvI'ore 
important than that, we must take 
back what the sea has eaten away. 
We are trying to take bR~'k ('very 
inch of OUr telTit(}ry from f(}reign in-
vaders. In this case sea is the for-
eign invader. We hav~ to take it 
back. Therefore on the same an:l}ogy 
it is a national question. We are 
making efforts in this direction. Thi, 
question is being examined to whot 
extent and in what from assistant .. 
should be given. Certainly, I can .'_ 
sure the han. Member that this wi iT 
be examined with the utmoat BPCe,t 
and the scheme win find Its due place 
in the Fourth Plan t'o 'be assisted b·' 
the Centre. . 

Sbrl V_devan Nair: The Gover-
nor has already said that in the 
Fourth Five Year Plan you have 
agreed ttl take it III) 88 a national 
plan, . 

&IarI •. & Bbapt: That Is what r 
amaaying. l·am onI.y·.aying that the 
details of the project, the pha.ln, etc, 
have ,ot to be worked out. In prin-
ciple we have alll'ee.r to take It up. 

11.26 1u'!I. 

[SJlRI TlmtvMALA RAo in the ChaiT; 

The que.tion 01 indUstrialisatiOn on 
a birrer scale and oth~r things c'on-
nected with it will all form part of 
the Fourth Plan discussion.. We are 
keen that although Kerala has r n 
legislature today the Fourth Plan f,.r-
mulation and ita tlxeeutlon should be' 
clone with the same thoroughness .,.,; 
speed as In other State9. The Gm'" 
erner and hi. Government there "' 
also the Parliament and the Govern-
ment at the Centre are keen that it 
should be done. Whatever assistance 
is required from tbe Planning COin' 
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mission and the Finance Ministry! we 
:.l.!'P \'ery keen to give. Both the Fin-
ance Minister and ihe Deputy Chair-
man of the Planning Commission are 
very keen to see that the Fourth Plan 
for Kerala is prepared and launched 
at the proper time. 

16.47 h1'!i. 

[MI!. DEPUTY SPEAKER in the Cha,r] 

Then a number of small points were 
raised about Arabic education, im-
provement of communication, control 
of floods etc. It W3S said that prohi-
bition shou'd not be rationalised. 

Sbri Vasudevan Nair: And some 
said it should be rationalised. 

Shri B. R .Bhagat: Yes. I am only 
detailing them so th.t han. Members 
may not feel that I have not listened 
to them. 

Shr! Vasudevan Nair: Then I with-
draw my criticism. 

Shr! B. R. Bhagat: Whalever is pos-
sible will be done. I will lransmit 
the whole debaie to the Governor and 
his government there. All th~8e cllll 
points, specific points-they are im-
porLant because han. Members have 
raised them-cerlain 1)'1 will be looked 
into and whatever is possible Will be 
done. 

Shri P. G. Menon (Mukandapuram): 
Sir. may I seek informati'on all a cer-
tain point·! Shri Bhagat is also Min-
ister in charge of Planning. There 
are four importa-nt new public seelor 
projects assigned to KeTala 111 the 
Third Plan-he was speaking of thc 
Fourth Plan. One was Hindustan 
Maohine Tools which has been started 
and commissi'oned. The second was 
phyto-chemicals which has ben scrap-
ped. The third was thl' shipbuilding 
yard and the fourth was the Precf<ion 
Tools and Instruments Factory. Could 
I know the position of the last two-
shipbuilding yard and Precision 1'001. 
and Instruments Faetory-'Which Rre 
projec!s in the Third Plan? 

Shri B. R. Bhagat: I will give that 
infonnation to the han. Member. I 
do not have that specific information 
with me. I am in charge of plan-
mng but I have to get the in-
formation from the ministries concern_ 
ed. About shipbuilding yard I think 
an announcement was made by tile 
Minisler of Shipping that it is going 
to be there. About the PreciSIOn Tools 
Factory. generally I can say. the delay 
is due to certain collaboration 'lnd 
agreements. I can send the specific 
details to the han. Member. 

Shri A. V. Raghavan (Badagara): 
According to the Kerala Panchayat 
Act 70 per cent of the basic tax or 
land revenue is to be made over to 
the panchayats. It is not done today. 
May I know whether steps will be 
taken to see that this is done? 

Shr! B. R. Bhagat: I do not have the 
details here. But when the Act 1'1'0-
vides for it. as (he hon. Member says, 
it has to be provided. 

Shri A. V. Raghavan: Rut it has 
not been paid so far. 

Sh·; R. R. "h'rst: There musi be 
some other difficulty. 

Mr. Deputy Speaker: Any cut mo-
tion to be put separately'? No. I shall 
put all the cut motions t'ogcther to 
the vote of the House. 

A!l the cut motions were put and 
negatived. 

Mr. Deputy Speaker: The question 
Is: 

"That the respective sums not 
exceE'ding the amounts shown in 
the third column of the Order 
Paper be granted to the President, 
'out of the Consolidated Fund of 
ihe State of Kerala. to complete 
the sums necessary to defray the 
charges that will come in c'oU'r~e 
of payment during the year end-
ing the 31st dav of March. J 966. 
in respect of ihe following De-
mands entered in the ~econd col-
umn thereof-Demands Nos. I to 
LnI and LV." 

The motion wtts adopted. 


